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- CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29, 67,87, 113,126, 137, 181, 212, 266, 268,
269,.277,.281, 299, 300, 301, 302, 303, 319, 325,
326, 327,328,329, 331, 333, 344, 345, 346, 347,
348,350,351, 352, 353, 354, 355, 356, 357, 358,
359,362,363, 364, 366, 368, 369, 370,371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,

: 634, 635, 791, 822, 880, 898, 904,9(5,939,942,
| : 952, 1100, 1202, 1225 of 2013

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A. K Bashur, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. © OA29/2013

. C.H. Mohammed Yasin
S/o Kidavu Koya,
~ Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

[N)

1.P.Latheel

S/o Attcka

Thiruvathapura, Kiltan Island, _ '
Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

1. Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

3. The Chairperson

Village (Dweep) Panchayath -
Kiltan Island, Union Territory of Lakshadweep-682 558




(By Advocate:

[§0]

C SO A v e )
P R g

- The Executive Officer

Vill age (Dweep) Panchayath

| Klltan_ Is‘__land, Union Territory of Lakshadweep-682 558

'The Prmupal

Govemmem Senior Secondary School
Kiltan Island '
Umon Femtory of L akshadweep 682 558.

(Mr.R.Ramdas (R3)
OA 67/2013
Seedikdya.M.

S/o Abbosala Koya
Malayattiyoda, Kiltan Island

Uhidh Territory of Lakshadweep-682 558.

| Malsha I

S/o Kldavu Komalam

T henakkal House, Kiltan Island
_ Umon T errltory of Lakshadweep-682 558.

Ab‘dulla'A.P.
S/o Khalid
Alimapura, Kiltan Island

Union Territory of Lakshadweep-682 558.

: Sgayed Mu mmmcd Koya C.H.

Slo; Muthukoya
Chamayath House, Kiltan Island

‘Um_or_l Temtory of Lakshadweep-682 558.

Rafeek Khaﬁv H.M.
S/o Abdul Rehman
Allyal House Kiltan Island

Umon lemtory of Lakshadweep-682 558.

Ml.bhabu Sreedharan)

Versus

(Mr.S.Radhakrishnan (R1,2 & 5)

Respondents

Applicants



3

f_01 of Panchayath
Umon'Temtory of Lakshadweep
Kavarathl Island 682 555

3. The Chalrperson
V;llage (Dweep) Panchayath
Ki;lft»an I‘stland, Union Territory of Lakshadweep-682 558

4. " The Executive Officer
Village (Dweep) Panchayath
Kiltan Island
Umon ”l en t01y of Lakshadweep-682 558 Respondents

(By Advocate (Mr.S.Radhakrishnan (R1,2 & 4)
3. _'(')'A'87/f2013.
L. Abdu Salam P.P., age 43

S/o Saldmuhammed

Pulhlyapura Kiltan Island
Lakshadwcep

Applicants

Versus

1. 1 he Admmlstrator :
Umon Territory of Lakshadweep -
K :a_rathl -682 555

)1‘rector Department of Science & Technology
ép Administration,
[sland-682 555

Officer

Environment Warden

! ent oanv1ron1nent and Forest,
Kliltan Island, Lak%hadweep 682 558

o

4. = ]he Clauperson Village (Dweep) Panchayath |
Kxitan sland Lakshadweep-682.558 Respondents




Fed VPRI

(M1 S.Radhakrishnan (R1,2 & 3)

(By Advocate
i (Mr R.Ramdas — R4)

4. ° OA 113/2013

I Muthukoya T. P
S/o Kidave HaJI .
‘ Thnuvathapma Kiltan, Lakshadweep.

2. Sallh P o
S/ beahlm Haji
Pandaxa Klltan ILakshadweep.

3. Yacoob P. K
S/0 Subair. A.
unnakkad Klltan Lakshadweep

4. Al] Mohamm’ed
_ S/o /\uaka Allyar Kiltan, Lakshadweep.

5. Kunhlkoya AP.
S/o Sa‘yed Muhammed P.K.
ralkkal pu1a Klltan Lakshadweep

"1k K K Pal llyachetta Klltan Lakshadweep.

8. Sathar C'H,
S/o Mqhammed P.
‘ <.i tan, Lakshadweep.

iltan, Lakshadweep.

nh'l Haji, Palllthlthlyoda
n, Lakshadweep : Applicants
(By Aé"yc')pate{.fms.Daisy I Daniel)

Versis



L/

" The Administrator

Union Territory of Lakshadweep
Kavarathi-682 555.

2 The Chairperson’ |
Village (Dweep) Panchayath
Klltan 682 558
3. 1 he Employmem Officer
Kavaratn Lakshadweep 682 555
4. Director of Panchayath
Department of Panchayath
»Kavarathi — 682 555
S. The EXecutivé Officer .‘
Village (Dweep) Panchayat, Kiltan — 682 558
6. H‘c:)x:i‘?i'c’ultural Assistam '
Village (Dweep) Panchayat, Kiltan-682 558.
(By Ad ocate ':Mvr;s.'l"{'adhakrishnan—R1,3,4&5)
5. DA 1 /2013
| I AsadullaK.C.
Slo Yousuff -
Kdnmchetta Kiltan Island
U ofL kshdadwcep 682558
2. Kunhl M
3.
S/O'Mohamme"d
Koma]am Kiltan Island
Ul ' ‘fLa <shdadwcep 682 558
4, Saleem P P ‘ .

S/oHarnsa -
Puthenpura Kiltan Island
UT ofLakshdadwcep 682 558

Respondents



shen il 8 8 :;.;--,—'
ELEROT '

6 Kunh' -K.P S
an Island
eep-682 558
7. Abdu_l Kasxm 'V
STo. Muneex o
Pentamvell Klltan [sland

uT. Qfl,qkshdadweep 682 558. Applicants
(By Advocate: Mr.Shabu Sreedharan)
| Versus

[ Uhlon Territory of Lakshadweep represented by
the Admlmstrator Kavarathi [sland-682 555

2. . The Dnector of Panchayath
Umon Tertitory of Lakshadweep
Kavalathl Island 682 555

3. Fhe Chanpemon
Vlliage (Dweep) Panchayath
letan Island Union T cmtory of Lakshadwcep 682 558

4. The I )\CCUUVG Officer
Vill age (Dweep) Panchayath
Knltan Island Umon Territory of Lakshadweep 682 558

Respondents

(By Advocate j (MISRadhaknshnan (R1,2,4 & 5)

6. OA 137/2013

L lalaludheen K K
- Slo. Shalk Poovalap
“l?_oovalap‘:House? Klltan Island,




Kiltan Island,
d_we'ep-682 558.

4, Ameeralx A P
Slo Syed Mohammed
Arakalapura House, Kiltan Island,
. UF of L akshadweep 682 558.

5. I’sm_ail T

S/o Yusuf

Tholiyoda House, Kiltan Island,
uT ofLak_shadweep—682 558.

0. Syed Mohammed Koya K. P
Slo Mohammed

Kanjlpma House, Kiltan Island,
UT ofI akshadweep 682 558.

7. Kasmkoya C.H.
S/o Muthukoya
Ammipura House, Kiltan Island, | -
UT of Lakshadweep-682 558. Applicants

| ‘I\"/igv.;.Shabu Sreedharan)
Versus

?ry of Lakshadweep represented by
strator Kavarathl Island-682 555

2. lhe Dlrectox of Panchayath
Umon Ten 1ton of Lakshadweep
' Kavarathl Island 682 555

3. Thei'éChalrperson
Village Dweep) Panchayath
' dilUnion Territory of Lakshadweep-682 558
4.
5. nlhe Ass1stant;anmecr
Llectrlcal Sub D1v131on
Klltan Island
Umon T cmtoxy of Lakshadweep-682 558. - Respondents




7. OA 181/2()13

I Sadakathulla A age 38 .
S/0 Kunhi Ahammed
'AJnad House, Klltan Island
I akshadweep

2. Naxaxulla P. T age 26
Slo Kunhl i '
Palllthlthlyoda House Kiltan Island.
L. akqhadweep

(By Advocate: Ms.Dajisy I. Daniel)

@

Versus

| TheAdmlmsUaLm

Union Territory of Lakshadweep
Kavalathl-682' 555. |

[N

'1 he Ch‘anpexvson

| Depértment:.(;)fpanchayath
(ava1ath1 682 558.

(By} Advocate: M;‘?S.Radhakrlshnan (R1& 3)

@

8. 0.ANo. '2:1'-2"'/201‘3

I'P avvabr W/o Abdul Salam
L abomel Agncultulal Depanment

KEUS Versus:y

. The ;Direétof f‘oi'f Agriculture
Union Territory of Lakshadweep
Kavaratti Island ~ 682 555.

Applicants

Respondents

Applicant



The Administrator
‘Union T erritory of Lakshadweep
Kavarattx Island 682 555. Respondents

(By Adngate Mr§ Radhakrlshnan)

0.4 2662013

I Sabir ALK
Kuriyathiyoda:House,
Kiltan Island. '

2. C.P.Firoz
Chemmanam Palli House
. » Kalpeni Island.

3. K.P. Chegiyakoya
Karuppathapura House,
Ka pem Island.

i MC Jafferff,: -
Pal<<1pura.-House
QKd pem Island

| S. Habsa A
‘ Ahkome House
Klltan Island

6. /\ P Naseema :
Aynapura House
Applicants

Admlmstra of the Union Territory
of L akshadweep, Kavarathi — 682 555.
Fhe Dnector (Serv1ces)

Adm1mst1 atlon of the Union Territory
“of Lakshadweep (Secretariat),
Kavaxam'

N

“nvironment of Forests
i ;ofLakshadweep,
: Respondents




10.

Umon Temtory; Lakshadweep.

2. B M Mansoor
. S/o. LateAC Mohammed Jalaluddin
Bharkath Manzil
Agati Island, Union Territory _
Lakshadweep. - Applicants

<

(By Ad_vqca.le:'Mr. Grashious Kuriakose)
Versus

. ] he Aldmmlstlator
Umon Femtmy of Lakshadweep,
Kavalathx 682 555.

2. 7 hc Dnectox of Panchayath
Departmcnt of.Panchayath
Kavaraul - 682 555

3. Dzl_rectoxj of'S :r)ce and Technology

i;~~LaI<shadweep
'& Employment)

5. Specml Ofﬁcel
Vlllage (Dweep Panchayat Agatti) — 682 558. Respondents
(By Advocate M1 S Radhalmshnan) |

1. ()A 269/2013

Applicant

S'hji;(‘)US Kuriakose)



s

l.

2. jﬁhé-fChairpe]ﬁbﬁ
Village (Dweep) Panchayath
Kiltan-682 558 -

3. The Employment Officer -

' Kavarathi, L akshadweep 682 555.
Director of Panchayath
Department of Panchayath
Kavaxathl 682 555

5. The Lxecutlve Officer
Vil lage (Dweep) Panchayath
K;lta_n, 682 558 :

6. Homcultuxal Ass;stant

Vlllage (Dweep) Panchayat,
Kilian-682 538,

(By AdVocate; ~ (Mr.S.Radhakrishnan (R1,3 & 6)

' Lakshé_,; Vi .ACP.',;""

(By Advocale Mri@ra}é_hious Kuriakose, Sr.)

Versus
eép, Kavarathi-682 555
2.
3.

: age (Dweep) Panchayath Kiltan-682 558

Respondents

Applicant



‘Panchayath,
i _ : Respondents

hakrishnan - R1-3)

S/o Sayld A% K i
Vallomkadlyodu
Kiltan Island, Lakshadweep

‘Sayed Badush'a-'Muhideen S.V.
Shahar Ban \{ilas House _
Chetlat. L _ Applicants

[N

(By Ad\%béa_te: Mr,Crashious Kuriakose, Sr. & Ms.Daisy I Daniel)

Versus

l. 1 he Admlmstx ator
UT ofLakshadweep, Kavarathi-682 555.

2. DlI‘CClOI
Sciénce & Technology
Chetlal 682 556
Dncctor oI"Panchayath A
Rmal [ eyelopment Deparlmenl of Panchayath

2

S. Addl Sub Dwtsnonal Officer
Chctlat 682 556

6. Iumol Smemlﬁc Officer
Chctlal 682 356

/\ccounls Ofﬁéex
' alathn 682 555. Respondents

hakrlshnan-Rl-3 & 5-7)




I A K. cheed

iPoodyem House
-Kalpcnl Island

3. A, I'. Ahadabl. -
Athanam Thottam House
Kalpeni»lsland;.

4. PP Sulalkha
I’uthlya Pandaram House
Kalpenl Island

5. C.‘P.. -NQ_OI’JGhaH_
Chemmanam Palli House
Kalpeni Is‘lan’d._

6 A K Bcebl
Axakkalar House
Kalpem Island

7. l\'/l.P‘. Mo_h_alnlned
M:ull_j:i;p:dl‘fa House
Kalpent Islaid. Applicants

Adlnmlstratlon of the Union Territory
oFLakshadweep, Kavarathi — 682 555.

The Dir ector’ (Sewices)

2.
* Administration of the Union Territory
of Lakshadwe;ap (Secretariat),
3.

, y its Director. Respondents

(By Advocate: Mr. S. Radhakrishnan)



10.

1.

12.

OA 300/2013

B.Koya, age 42,
S/0 Bammad, Bilutheth House
Andrott Island.

B.Ahamnﬁed, age 43
S/o Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
*Andrott Island.

P.P.Hassan, age 41,
S/o Sayeed Bukari M P.,Pandathpura House,
Andrott [sland.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

 [K&.P.Mohammed Yaseen, age 33,
“Slo Nallakoya, Kattupra I—Iouse
Andrott [sland.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

P.P.Fathimath, age 41,

D/o Kunhiseethi, Palath Puthiyapura House
Andrott Island.

~AlJamal, age 48, :
S/o Abdulla Attalada, Allyathara House,
Andrott Island.



14.

15.

16.

17.

18.

20.

22.

23.

24.

15

A .Mohammed Mustafa, age 32, -
S/o Kidave, Aliyathara House,
Andrott Island. :

L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,

Andrott Island.

C.Pool{oya, age 42,

S/o Sayeed Mohammed, C Kunnashada House,

Andrott Island.

K.Subaida, age 39 years

D/o Kidave, Kunnashada,

Andrott Island.

A.Kunhi Seethi, age 51, -
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed I—Iussaih, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,

S/o Siddique, Pudiya Nalam,
Andrott Island.
K.K.Kunhibi, age 52,

S/o Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P., Moosathada, -
Andrott Island.

l(.C.;Mohamnwd Hussain, age 39,
S/0.Sayeed Ismail, Kannichetta,
Andrott Island.

P.P.Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



25.

26.

27.

28.

29.

30.

34.

35.

36.

16

M.P.Khaleel, age 37,

S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41,

S/o Abdul Khader K Perumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,

_D/o Majeed, Puthiya Manzil,
" Andrott [sland.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott [sland.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal, age 32,

S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

= K. Mdhammed Basheer, age 34,
S/o0 Aboosala U.K. Kunthathalam House,
Andrott Island

K.K.Mohammed Farook, age 27,

S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island.

Aii§%§lneed Khan, age 39,

K.Abdul Salam, age 33,
S/e Muthukoya, Kannathimmada House,
Andrott Island.

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,

. Andrott Island.



o :

37.  P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island. '

38.  T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott [sland.

39. Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A. C Karakunnel House
Andrott Island.

40. Ubaidulla,.age 29,
S/o Seethi, Bappathiyada House,
Andrott [sland. -

41. P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
| ‘Andrott Island.

42.  M.M.Sayeed Hussain, age 27,
_S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

43. M.Cy.l__—.Iammedathbi, age 37,
D/o-Yousaf, Mylachetta House,
Andrott Island.

44, Doulathabi, age 33, ,
D/o Kidave, Lavanakkal House,
Andrott sland.

45. (Juhdl Madeena Beegum, age 37,
D/o Mohammed B, Aliyathara House,
Andlou Island.

46. K K ;ookunhl Koya, age 36,

S/o .acoob Kolikkatt House,
And1 ott [sland.

47, K,Dervesh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House,

Andrott Island. , Applicants
(By Advocate: Mr.K.B.Gangesh)

Versus
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. The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

2. Director of Education
Directorate of Education
Administration of the Union Territory of
Lakshadweep, Kavarathi.

“Director of Panchayats
Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Lo

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

»

5. Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

6. Moha,lijmed Shamsheer M.K.
S/o Bathesha U.P.
Mayamkkada House, Androth.

7. Mohdmmed Asker -
. Slo Seethi :
Aliyathara House, Androth.

8. No y_l.'is‘l;akhan M.K.
S/o;Sued Koya
kakkada House, Androth

9. mmed Kasim P.P.
ave, Palathupra House, Androth
10. A_b dul Akbar

S/o Subair
Panddth Puthiya Pura House, Androth

I Mu‘jéceb Rahman
~ S/o Ibrahim
Aliyathara House, Androth




14.

17,

- 18.

15.

(By Advoca

19

- Mohammed Hassan

S/o Kunhi Koya
Ayenamada House, Androth

A Mohammed Abdusalam T

S/o Abusala
Thecherl House, Androth

Muhammed Rafi
S/o Nalla Koya K.

Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

- P.P.Koyamma

S/o P:K . Kidave

~ Palathupura House, Androth

Muhammed Khaleel
S/o Abdulla
Aliyathara House, Androth

Muhammed Basheer C.P.

S/o Abdul Khader

Cherikkal Puthiyapura House,

Androth.

te Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

950

QA 301/2013

Attakoya T.V, age 44

S/o Koya T hankgal T,
hallath Vallyakkattu

Androlh Island |

Sayced Koya age 43
S/o Koya K1dave Allyathara House,
Androth Island. '

| Mohammed, age 54

S/0 Shaban, Biriyammada House
Androth Island.

Yousal, age 60
S/o Ahammed, Kandalath House,
/\ndro,th' l'sland.

Mujeel) Rehman age 35

S/o: Koya Kalachetta House,
Andloth Island |

Abdul \Iasal age 38

S/o Nalla Koya Kunnashada House,
And1 oth Island

: Mohammed Basheel age 37

S/o Yacool 0, Allyathala House,

foy
i

Shrhabuddeen age 35
o . A, . Pandath Puthiyapura House

Q/o Koyamma Mayampokada House,
/\ndtoth lslan

Nou al, ag,c 43
S/o'] <oyamma KO)a Thacheri House,
/\nlelh lsland

| Asxl age 37
' §/o eetln lhéchenMoosathada House,




16.

17.

18.

19.

20.

22.

23.

24.

Andloth Island

Jalal age 377
S/o’ Kunmseedhl  Palathupura House,

- Andtolh Island

Falook age 49
?/o Koyamma Pochalam House,
Andloth Is and

'l'.;Hassan age S1
\bdu] Khader, Karachetta House,
A_ndxoth Islanq_ I

Bas_ éer age 47
9 ' 'Kldave Moodampura House,

hlbkakem Pura House,

Mohammed Llyaudden age 33
/o Saye ed Moh_ammed Neelathupura House

Raidad BeeB'{%ﬁ?ge %




25.
26.
27.
28,
29.
30.
3.
32 |
33
34,

.35

, Illyaé ] age 36 :;;‘i '

Andlom Island,.- .

Mohammed Saleem age{42
S/o'-Sayéed .hammed"”Kunnashada House,
Andloth Island '

(deom age 4] .
S/o 1 hangu Koya Pentamvell House,
/\ndloth Isldnd '

| S]ddcequelage 43.

S/.p Kidave, .Mvodlyothada House,
Androth Is]‘ahﬁd; _

%hcmavas age 33 :
S/o Kunhi Koya, Pochalam House,
Andxoth Island

%/0 Hdm7a K!.oya Allyathara House,




38.

39.

40.

41.

42.

43.

44,

45.

46.

47.

23

, Mohammed Saleem, age 33

Slo Koyamma Kanmpura House,

-Andloth Island

Shamsuddeen ag,e 33
S/o:Abdul Kader Bellchetla House,
Andloth I%land L

Kunhlscethl age 47 _
S/0 /\boo Sala, Lavanakkal House,
Andloth sland

Yacoob age 45
S/o Sainddeen, Kunnashada House
Andioth Island

: Abdul 'Jabbarﬁ, 'age' 38

S/o Sayeed Mohammed, Kannichetta House,
Androth IS]and.

Jamal ':age 41
eed Bukan Bidumkattu Bilutheth House,

Sajma Beegum age 29
D/o: Nallakoya [avanakkal House,
And oth Island

l.

| Shalmna% Beegum age 28

D/o Kunhl Koﬁla Lavanakkal House,

N‘lsamuddechﬁP;P T, age 33
S/o Nasal Choddth House,
Anch oth Island

Iqbal agc 42
Slo Yousaf Pandaram House,

, /\ndxotl Island,



48.

49.

50.

51

- 53.

54.

55.

56.

57.

58.

59,

et Qb
}jiaséan, age 39 -
S/o Sayeed Bukari, Matharapura House,
An'd'r()th ls’lan‘di

Mohammcd Salcem age 38

S/o Yousaf T hallath‘l Iou%e

/\ndloth ]sldnd

Moha nde Musthafa agc 36
S/o . Pookoya ‘Néganmada House,
Androth Island.

Koya, age 36
S/o Altakoya, Mathil House,
Androth Island.

Kamil, age 41
S/o Muthu Koya, Palathupura House,
/—.\hdr()Lh lsland. '

/\31) agc 30
S/o Su,thl Koya ILavanakkal House,
/\ndxolh [slcmd

gdkai‘iVa agé‘32
S/o Muthukoya, Bilutheth House,
/\ndroth ]sland

Salih agjc'ﬂ _

$/o Kunikoya, /\ynamadal ouse,
/\ndmth ]s]and

Rahmathulla ag)e 39

S/o Slddcoquc Bilutheth House,
/\ndloth l%land

Mohammcd '/\slam Naser, age 40
S/o %ayccd Mohammcd Pallnyet House,
/\ndloth Island

S‘ayced‘ Mohaimmed, age 42
S/o Kasimi, A@Iwacia;vuy'al<attu House
Androth. I,sla;jd.

/\I'l\/dl Hus%am age 29
>ookoya, Kunnashada House




62,

_60.

61.

.Chel 1ya ‘Koly_.a;: age 32 .
S/o Aboo Salah; Perumpalh Jouse
- Androth Islar__1d _

63.  Mujeeb Rehman, age 37
S/o,Sayeed Buha’__ri, Karakunnel House
Androth Island. -

64. Noufcl K, é:gc 33
' S/o Natta.ya Koya Cherlyadam House

65. _
ol)cavlnma.? (alakkada House
) 1,Island

66. Shamw Shumoos age 34 |
Slo’ Chcnyakoya M., Pentamvilapura House
Andloth Island

67.

68,

69.. fbla}lnul 1iagei30
' S/,o;-Kunhlsethx Pelumpalll House
| /\ndloth Island

70, '_Rlyas agc 29 -
b/o Shalk e a»'P S, Pentambellpura House

71.. , o
andathu Lavenakkan House



12.

74.

75.

76.

77.

78.

79.

80.

81.

82.

83

iy
26

h‘u'x

Rahmat age 42

S/o Pookutty M.; Math ‘IIouse

Andloth Isldnd

'Mohammcd Hassan 'Eage 37
S/o. Sayecd Mohammed Achammada House
/\ndnolh I%land

Shamsudeen aoe 32

S/6 Muthu; Koya K. Nellal House
Andloth Island

‘\/Iohammed Naseer age 28

S/o Muhammcd Pentamvelipura House
/\ndxoth s]a_nd

RaU]ath Beegum, age 29 |
S/o Thangakoya, Arathupura House
Ahdroth Is-lén'd.

F athahuddeen age 38
%/o KlddVC U K , Makket House

Mohamme \ ustafa age 33
S/o Ahammadlya Jabalpura House
_/\ndloth Iqland

Mohalnlnqd'fl(asxm age 47
] < Makket House

b/o YdﬁsafaiMcthala purakatte House
/\ndloth Island '

I']amsa Koy‘a 'ge 42
S/b 'Ahamn. akkett House
/\nd;olh sla



85. I
86. T
87.

188._' |
89.
9A0.‘_
9l.
92.
93.
94,

95.

84.

‘ l\/I'ohammc
o S/o Sayeed Ismall Kandalath House
: /\l’llelh Island

27

/\ttak o:ya a g,c 49

Slo Yacool Allyathala House
'/\ndlolh Island '

ilkal Plithiyapura House

tahiul 4, age 347
S/o Sayeed I\/Iohammed Palllyett House-
Andloth Island -

Bashcm age 55
lhdchcn \/loosathala
/\ncloth lsland

Mohammed l alook age 33
S/p.Nallakoya; C.L., Tharampalli Makket Ilouse

- Ancllolh Island

.Salecm age 3l

5/0 %61111 Kal al<unnel House
/\ndloth Island

I\/Iohammcd I(asnm age 33

Lavanakkal House

Issain, age 41

Sabn Khan ag633
S/o (oyammakoya "T hattampokkada House"

ari, Podamkakkada House



29 .

0.

97.

98. Mohammed Miusthafa age 42
| dayakkal House
/\ndloth Island )

99. Navas age 25
A S/o Hussain; Thahira Man21l
/\ndtolh Island '

100, Shanavéézagé33
oS jafudeen Mathll House

Androth Island.

9/0 Seethl M Lavanakél House
/\ndloth Island
. o :\'
102. Mohammcd BdShCGI ,age 42
S/o You%af \Jellal House

103.

104. /amul%Abld‘,, age 26
9/0 Kldave K., Palliat House
/\nd1oth I%land

105S. Muthu Koy}i age 39
S/o Kunhi, Seethl Makkette
‘Andxoth sland '

106, 'fhkhbgd,agezo

'l<'0'y:a,,--.-Kerakkada House

9/0 Koya Kld“avc M.P. Pandathupura House
: /\ndloth l%land



@ 108.
109.

[10.

115.

117,
' S/o B""h\-er}IK Mathl] House

119,

| 29

ge 7
andathupura House

Uba[dulla age 29 e
Slo Sathax Kanmpura House
/\ndloth Island "

Jalal age 49 :
S/o Yousaf P, Moodampura House
/\ndloth Island

: ,Kldavu age 55

S/o Indeen M. Blrlyamm‘ada House
Androth Island

Kldavu dge 59

| S/o IrJab Mekkat House

/\ndloth Island

Mohammed galahudheen age 26
S/o Koya T.P., Kandeth House
'/\nd oth sland

§/0 Jalmal Méyompokkada House
/\ndmth Island

Abdul Gafoor, ‘age 28
S/o Nallakoya T, Bappathlyoda House
/\ndlolh Island

Mohammed Yathlya Khan, age 23

Kunn1<oya ag.e 35 ,
S/o'Ahmed, Ponmkam House
/\ndlom IsIand




120.

121.

122.

125.

126.

127.

129.

131.

A Andloth Island

Lcnml /\bxd aole 41
Slo /\ssamar N. P , Kandalath House,
/\ndn@h Islvand, | '

l\y/Ioh'al'ﬁmcd age 50
S/o /\bdul KhadoJ Kaval Chetta House,

/\bu:Nasn ag,e 36
S/o Slddlque Kunn shada House, -
/\ndloth sland o

Mohammcd Aboo Salih, age 37

S/o Musthafa, Ammelam | Jouse,
Androth Island.

Koya, age 37
S/o Sayeed Mohammed, L avanakkal House,
/\ndloth lslcmd

Mohammed Rafcek C.P., age 38
S/Io gayccd Chcnd(al Puthlyapmam

Ol ‘ lne_, ‘Rafeek age 40
S/o Uk kas, Bllmheth House,
/\ndloth Is]and

\/Iukbccl age 28
S/o MdJCCd L., Perumpalli House,
/\ndloth Is]and

Rash’ce‘d’Khan 'age 33

_ S/o chlavc /\ Blyyadachetta House,

/\ndlolh‘lsla d
Rahmathullah age 31

S/o Koyamma K.P., Bappathiyoda House,
/\ndnoth lsland

M()hdmmcd Kamm age 30
S/o Nallakoya Kennashada House,
/‘\ndlolh Island ,




4,133:‘;
134..
»1’35.
136#
137.
138,
139,

. 140.

142,

143.

Mohdmmcd Id7al age 38" .
S/o'Kidave M Pi?,'. Kandalath House,
Andxoth sl : -

S/o I(lda\)e Po'ovadakkattu House,
/\ndloth Island

"Mohammed Saleem age. 31

S/o Hassan Kunni, Keylyoda House,
/\ndloth Island B

Koyamma age 47 ,
S/o Aboo Salch Kavalchetta House,
And olh,Island“"j )

hldéyat’hulla age 38
) oyamma Kalachetta House,
Androth Island '

/\bdul A/ee7 Khan age 41

: S/o Mohammed Birayammada House,
/\ndnoth Iqland

. Nal-Ifakoya ‘ag 50

S/o Ahamed P. O: Matharapura House,

At ,.nelam House

F
;
|
;



145.
146.

147.

149.

150.
N S/o Ab.(jul Khader T Kalachetta Sarommapura House,

153.

154.

| Andmth Islandi

CRET e
P .

Mohammed Iqbal age 38

" S/o Nallakoya,. Perumpally House,

Androth | s]and

I’ookunm agc 56
S/o Yousaf'l 1aji; Bappathlyoda House,
/\ndlloth Island.éf

: Moh nmed'Basheer age 38

S/o Kldave A I\/Iayampokkada House,
/\ndxoth I%land

ChCl'iy'al<oya a'ge'36

S/o Kunnikoya . P. , Thacheri House,
/\ndloth Island

Ndsecmudheen K S P, age?28

fm;;s,:agie‘ ai
han IVI Kunchah House,

I 1yabuxahman age 31 ,
b/o Kunmkoya M P., Chekummada House,
Andloth Is]and

Kunhlbl agc 46
S/o Kadex Pellumpalh House,
/\ndxoth Ibla d';.ﬁ:;

'..g N -
T B ,-.i‘
e



160,

. 164.

I58.

159.

161.

167.

157. ¢ ‘ ge
- 9/0 Buhan Vf.K Ch
' Andloth Island

- Slo’ Sayeed K, Kunh

| A"i;wdrolh Iel‘ahd

33

nal House,

apokade House,

Ba%hcex agc 0 ;1-: ':

inashada House,
Andxoth Island S

Mohammed Kuralshl age 25

Sto. Sayeed Mohammed Karakunne] House
/\ndlolh Island

Suaj, age 47 557 2
5/0 Kidave K, Kunnumpura House
/\ndlolh ls]and

Mohammcd Raﬁ age 31 |
S/o Ham/a Koya K. , Pathummapura House,
Andlﬁolh I ‘]and :

)\ndx ofh.lsland

@ajced Mohammed age 54
@/o K1davu Poevadakkattu House

Thacheri House,

yajP ThachenHouse,

Yakoob age 40
S/o K]davu K AAmmelam House
/\ndxoth sland.; .




169.

170.

171.

172.

: _Mohammed

_S/o Ma]eed,

Rfee age 42
S/o (oyamJ ‘koya Mayampokkada House,
/\ndxoth Island

Mullakoya age 47
K

"
4.;’;

, Lav. akkal House

Q/O;Kldave P Amm-ev am House
/\ndlolh Island

\/lohammcd I\asnn age 46
S/o Yousaf, Bappathlyoda House,

/\ndlolh Island

Kadeeja, age:i 511:
/o Kidave K., Thacheri House,
/\ndrolh Is'la'iid.

173. _'\/]ullabl agc 5‘4 o

T i B‘
174.
175. Ali /\kbdl ( age 25

S/o Chcnyakoya Kannathimada,
176.
(By Ad
I
2. i igriculture

"“WCep, Kavalathl 682 555

Applicants



(By Ad‘vocale 'I\/Ir.-

17.

. _Radhaknshnan)

OA 302/2013

Jaffer age 35
Slo B’lbUJan Pannethechetta House
' /\mmx Island

S/o' /\uakoy Ma_lxka House
/\mml lsland-.

allakoy i) age 40

S/o /\bdulla Koya, Puthoya Kannlyam House
/\mlm Island; - ° '

Mohammed, age 47
ted, Kombam House

S/ idave: (ottcchetta House
‘ /\mlm ls]an‘ o

Lo
.

Jabba1 P C age 36
S/o Chenya Koya Puxakkachetta House
/\mml Ishnd ' :

Respondents

Applicants



Versus

. jT he Admlmsu at01

/\dmlm_su atlon ofthe -of Lakshadweep

2.
.,1s11at1on ofthe UT of Lakshadweep
Kavamthl 682 555 L
3. Dlstx ict Panchayat

Amini represented by its
Executive Officer.

4. Village (chep) Panchayat
 Amini Island répresented by its
l mcutlve Ofﬁcel :'; ' Respondents

(By Advocate M1 S Radhaknshnan/M/s Sheriff Associates)

18. OA 303/7013

l. Aboobakex 'Pv age 41
S/o Kunhlkunhl “Pallam House
Kavcnalhl Island

2. Muslhcxfa B ( age 45
Slo, Sayeedeakakada House
l\a\/dld[hl I

3.

4, . p:
S/() Cher 1yakoy<1 K /\ympuia House
Kavamthl Island '

S. ' dCOOb '1< P"' 'a'gé 41

S/o Kidave U} 1 ; Kuttipapepura House
l\avaldlhl lsland

6.




10.

12.

13.

17,

18.

37

Mumcb Rehman U. P , age 34

Mcheb Rehman B, age 30
Slo lhangakoya Blrekal House
KdVdIdthl Island o

Sajilha P. agc 32

.D/o Alr Aladam Poovmoda House

I\a\/dldlhl Island

BHShGCl P I age 44
Mohi 1ed Palllpura Puthiya Illam House

%/o Ahmed Kcnlllmmada Kadapurathaba House
(avaldth] Island

‘ Salccm A ag‘: 34.

%/o Mohammed C.P. Athampapepura House
Kavcuathn Island’. :

glrﬁi P.A., age?29
<P Puthlya Alikom House

£35
nikad House

_ Anwan /\.15., age. 39
Sto Muthu, Ayncpula
]\d\/dldlhl Island




19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

' Kavamthx Islandi’:

38

yablyoda
Kavalathl Island

Mamkfan K. P age 30
S/o Abdulla A, Kuttltapepura
/\Eam lsland BREES

k llddyathulla S.M. dge 36
S/o. Ham/ath B: K Subalda Manzil
I\anldlhl Island :

Ansar ’.,P.'I,' age 3]
S/o Chel iya’ Koya K. P, Paklchlpura

Kava1 athl Island

)

Sﬂlihﬁn K:'P' , age 38

~Slo Kndave U.P., Kuttipappepura-

Kavax a1h1 sland

Yacoob C P dgje 40

Sﬂlccm'\/ 'agc‘39
So. Ham/eﬂh eloda House

Attakoy‘a_ B;,‘-age{ 41
Slo Aboobuck M1, Birekal House

[liveedu House
Mohamme:_‘v K.K age 31
S/ Kasimi: (iin_namkalam House .

<avcna1h1 Is




42.

_S/o!"\

Kaval a.t.lgl I%‘ nd

Mohammed Raﬁ P age"’SS

32.
S/o Chcx iya Koya Pa licham, Pullpmnakad House
Kdled[hl Island
33. . PookoyaP P age 48
S/o Babujanl\/l Put yap laHouse
Knltan Island :
34, Ilussamall KP ;age 33 ) .
S/o Muhdmmcd C Kuttlthayapura House
Kdval dlhl Island
35, Sulaiman M age 37
S/o Hamzath M., Maidanoda House
Kdvaldthx Island
36. Ka}a Hussam C. Y age 37
S/o Ahammed Khan T.P. Chungam House
37. ’ 1man T K , age 38 |
kad House
Kavaxalhl Island
38, Mohammcd Shaﬁ KP age 32
S/o Qayed Poo A, Kakachlyapura House
Kavalam Tsland
- 39. Mohammcd Raﬁ B.; age 33
' S/o /\ttakldave F P., Beex anthoda House
Kavalathl Isldnd .
40. K B
> *1'eenkee! House
41,



SNEGH ""Y'll'?”fr“:';‘,";"a"i T e
Toras

L0
43, M
Bal akaroda House
44.
mada House
45,

‘manathakepura House

Kavalathl Island

46. @haxaﬁldhécn’ aoe 24
%/o Al A Poovmoda House '
KA\ dldlhl lsland '

(By Ad\{o'c'alé.: M{:._L(filB.Gangesh)

Versus

2. Dep: 'Ehlexllt ongnculee
;U [ of Lakshadwcep
_l\d\/aldlﬂ 687 555 repr esented by

cectta House

Applicants

Respondents



3.
4. P.I. Snaj,age 31
S/o Abusaia, Putjlyall am House
Amini Island. :
5. K.K.Razak, age'27
S/o.Khader kOya Kunmyatamkakkada House
Amlm Island' L
5/0 Ahamed Pallam House
| /\ml,m Is]cmd ’
7. K (, Moosa age 44
Slo. /\ttakoya Keelachery House
/\mml ]sland . :
8. B (asmlkoyab age 42
' 'crlyakoya Balapp House
9 ya, age 41
: ya Chnmtiabelll House
10, - Rah age 33
S/ Abdullakoya Madam House
/\mlm ]sland
.'Pookunhl

S/o T.C. Yousaf Noormahal House
/\mml leland

(By Ad‘\%‘ébé”t‘é I%j_f.B'.:Ganggsh).

Versus

he UT of Lakshadweep -

Applicants



L2

Dncctm O” ducalmn :
| “‘”,Jducatlon;_{»_
/\dmlmsuatlon ofthe U [ of Lakshadweep
'l\av(nalhl 687 555

Vl]lagje (chep) Panchayat
Amini Island mplesemed by its
L /\ccutxvc O ficer.

(By Advocdte \/11 S Radhalq 1shnan)

20.

2

() No 373/2013

Mohammed /\bdul Razak
S/o U.K. Nalla Koya
/\ualada Housc

/\ndxou ]sland o

K M'o‘osa : 5
Kand am't lousc '

Bmyamma,dd Jous

Andrott Istands

(By Advocate Mr. KB} Gangesh)

P
b

' V_éfrsus,

The /\dmlmsucuon
/\d;m‘lnlsuallon of the Union lexlltOIy
Kavalathl 687 555.

Dapaxtmcm o anlommem of Forests
Union lCllllOJy ofLakshadweep,
Kavarathi =682 555.

Respondents

Applicants

Respondents



_QB y'.'Acl_;\ calc M

(US]

43
; -Radhakx 1shnan)

t)A 32()/2013

Savad ] I\':" ag,c 40

ifrinikkadu

S/o lvlamzalh l\ P Palllpma

' I\a\/cuathl lsldnd

/\boobacku P K , age 34
S/o F athﬂhulla Puleenakeel
'l(a\/,alqlhl Island.

‘.I,e:ha'n'g'eér'A;;l?.,:age. 32
S/o Hameed,:A liapura
lﬁ'a\}.gl rathi lsldnd "

Versus

'1 hc:'/\dmmxsn ‘ator
/\dlmmsndtlon of the UT of Lakshadweep
Ka\/cuaihl 687 555 -

;l(a\/a1a11117.685 555
ICpICSCﬂlCd by 1ts Dnector

Vlllage (chep) Pdnchdyat

- I\d\/dldlhl Island lcplescnted by its

l xecliive. OF 1001

N M‘_;'g.:’1§ﬁ§?'l1al<l-ishlian) ‘

Applicants

 Respondents



E 4;;§ o \;;vs ;ar/ = w\q’ iy = e
Wy

l(@)}\ ‘3’27_/2.0 i 30

22.
I. axook agc Q_
2.
Applicants
(By Advo'ca'l;e': I\/li*.l':(.B‘.;.Géhgesh)
Versus
I T hc /\umnmsudlol
Administration of the UT of L. dkshadWGCp
Kavarathi :_6§2 555.
2. _:chayat_s
par Panchayats
/\dm Ais i of the UT of Lakshadweep,
vaamthl\: ?‘f:_SSS‘
3. Dcpaumcm ofl nvironment & Forests
Union Territory of Lakshadweep -
Kavarathi- 6%2,555
4. Village (chep) Panchayal
Kavarathi lsland leplescmed by its o
B ,\c_cu_llvc ) Respondents

I

1N

[9%)]

Sailulla C.
Slo Mohax ood clJl Chcndlpula
l,&;;\ arathi I "

Samul Hamccd P P ,age 39
S/o-Auali K P, Pokala Chepuxa House,
l\d\’dldlhl B

fnjage 35

Mohamx': (
' ., Karutholapua House,

age 41 -
.g,_llam’ House,



5. .
padam House,
(By A
- Versus
I lhc Admmlsu leI
~Administration of the UT of Lakshadweep
Kavaxathl 662 555.
2. Dnectm of anchayats
Depaltment of Panchayats
b "tratlon of the UT of Lakshadweep,
682 555..
3 cation
ducatlon
-'Admmlsu ation of the Union T erritory
of L aks 1adweep, Kavarathi-682 555
4. anlage (DW“CP) Panchayat _
Kavarathi Islfmd 1eplesemed by its
Lxccutwc Oi 1cel
(By A(}"'\}"‘W /ng R H]mldish nan)

stmg (,eﬁtxe Kiltan
t, Klltan

Applicants

Respondents

Applicants



‘Versus

f Lakshadweep

‘::Admxmstl atlclm of the UT of Lakshadweep,
' :Kavarathl 687 555 '
3. .;I he the l*xecuuve Ofﬁcer

District Panchayat Unit
Kiltan, Union Térritory
ofLakshadweevp-68'2 557

(By‘Ad,v‘(‘)',’,c‘até:' I\/I'r;S.ﬁédhakri%hnan) |

25. OA 331/2013

p (C aoe 34 o
ayeed Mohammad AM.
; 1atta (House) Agatti Island

UTio kshadweep

Wokagas casual labourer in the Department of

| %1ence & Technology, Agatti, Lakshadweep.

2. llydel P
Slo deccd Buhan Hap U.
Pokkatl :ppad -“Ho,use) Agatti Island

Respondents



Applicants

I i _
'_fe'_ép',v'_ Kavarathi-682 555.
2. Chanpelson
Village (Dwecp) Panchayat Agatti-682 557.
3. .Chanpmson

Vlllage (Dweép) Panchayath Chetlat Island-682 554.

4, The Jumon SClenllﬁc Ofﬁcer
: Dcpaxtmem , '3bc1ence & ‘Technology
Chellat 682 55_ :

5. The Jumc>1 5c1ent1ﬁc Ofﬁcel
Depaxtmem,, Smence & Technology
Agatu 682 557 s

6. Dncctm ofPanchayath
_Depaxlmem ofPanchayath : :
(ayax athi-682 555.- : Respondents

(By Advocale I\/h S Radhaknshnan for R1,4 5 & 6)

Salzlamvap'ma'"'{1ltan
L aks mdweép ‘

‘Applicants

Versus



l.

2.
Umon lcmLo
Kd\/d!dlll

3. Sub- Dl\’lSlOﬂal Ofﬁcel

Kiltan Island, Umon Teu;llory of Lakshadweep:
Knltcm | :

"4, Dirccwr S
Services, .-
Ul ofI ak,shadwecp, (avalatu

4

(By Ad vocate‘:" Ml S;s'Iiadhakrishnan)‘

27, 0A 3442013

1. Kassim /\
Sho. Auakoya P P
/\hyatham llousc Andrott

2. Aldluddm N
' <ova N P
mada House Andrott

l\/lohammcd Hassan CE
Slo. l\unlnkoya SVP
l davakkal ]Iouse Andrott

o

4, Mohammcd Rafeel\ ( K
" S/o,Koya K.C
(,hCI 1\/:1 Kakkanal House, Andlotl

5. Mohdmmcd Kdmaluddm M.K
5/0 Shlhabuddm Pookoya Thangal
1 ’11(1(81(18 IIouse Andrott

7. Nooxul Ilassan A
S/o \Jallayakloyd U.K
/\uala( a Jouse, Andrott

4__¢..‘

o

Respondents



Applicants

ofLakshadWeép Kavaratll —~ 682 555

2. Dncctox ol Panchayats .
~Depa1tmcm of Panchayats )
'Admlmsuauon of the Union Territory
ofLakshadweep, Kavaratti — 682 555

Dcpaumcnl ofHecmcny
Union lCHllOly of L. akshadweep
Kavaxathl - 682 533

NS}

Vllldge (Dw p,)}Panchéiyat

- Respondents

VIt jiadi}ﬂléluﬁhnan)

/\y%homma

Dlollamsa E Héh'ef'tta House, Agathi
2. § l‘ri‘fllmmm'\ P v - :
Kasmi- K.Q:y,;;,, Pptl apveed House, Agathi
3.
4.
5.
6.




10.

“ WA
LA e

BO

S/ Kasmi- KO\/a C P
Poovm()dd ¢ "'e, Agath]

T ) l_:--I‘(f_):u}'s"e?-':Agath:i

N_aZef K
S/o.Kidave = -
Kunnikathiyapada House, Agathi

Showkathali M
Sfo Ummer: _B, . |
\71ak’a\/aCh'dc"l'a-_il—louse Agathi

gaycid' Mohdml'ned I

S/o, ML{mahrK

]f;;thdq House, /\gathi :
Aboobacker N.M
S/o‘/\bdul Rahman F

I}lam Agathl

‘S/o Mohammed Koya
I\akkadal ousc Agathi

/\/A{‘ax c
S/o Mohammed Koya T P

‘ -
3 “;f;;w,'gi}- [P S



20.

21.

23.

. 24,

26.

27

31,

'Koya P
S/o I\unhll\oya

Agathl

l\/l ﬁhcihl‘lilé(?l Roya'B
Slo.Koya e
Blydlhdbl\/()da l ous\,, Agathl

Nﬂfeesa M K

- D/o.Abdulla Koya K

Mo()lhamkakkada Iouse Agathl

mda I[OUSL Agathl ,

demlkoyd 1\ I
Sto. Abbobackex Koya :
Kdma]mallmvoda P uthlya Illam, Agathi

)oobacku U P
S/o /\11 M ohammcd
: hod\ lI()use /\galhl

‘ih’di'm“\;b'i M a
D/o Altakoya .
*lAm‘SL\/IYOdd llousc Agathi




(O8]
o

(OS]
(U]

38.

40.

42.

43.

~ Sameer

'Saycd Mohammed l

52

S/o.Majeed:

Ammﬁmmb, A@ml“

S/o: Kalld P f
l llal ousc Agathl

\Iascu TP -

~ S/o. Muthall{

lhekku Puihlya Illam Agathl

Ubdld §]
S/o Flamza-U -
Ummmcxodachelta Iousc Agalhn

gy"c"d' MOhahim'cd' K’T' '
S/o :/\boo Sala F
I_\aldl“ 'dllhlyoda i Iousc Agathi

S, /o:l%;athahu'l.la o
Blya%hablyoda House, Agathl

ll'iquomma T, P -
l)/.' "/\Jdul l\adm koya P.C
kku P uthlycullam Agathi

..,__.

LR g Mt sy R L



45.
46
47.

48.

50..

' Roslma"

53

| Koddém House /\gathl

Shqw’k'athall 3
S/o:Late Attakoya

, Séildiwiy_odéa ljl,o__use,'Agathi

lesdmudhccn V K

- Slo. lldm/a C:K (I ale)
--Vadak l\ccla Ham /—\gathl -

\/10hamme~ Al C. P
S/o Kasml Koya A :
Chachalakapﬂda llouse Agathl

;
g

: Saycd M.ol'mmmcd K '

'S/o Yousa,l’ /\l :

Applicants



Respondents
Ummm F drook Shaﬂ
S/0.Aboosala - »
Malnkdkal 1]0use' Aminii
P. A Sayedall
Stor Ham/akoya
Puthlya Asharoda House Amlm
Rah‘math ‘3eegam' ' '
D/o Ahaméd ‘ Malikakal House, Amini
Ahamedkoya
9/0 Koyakxda\/u Surambi House, Amini
Val:yabl p: (, .
D/o /\nlhukoya Pa]llyachetta House, Amini

Applicants

’ :%.‘v.\'/ei‘sus

{\d mj n,i
of Lal <shddweep,

i’ ofthe Umon Territory
':e'p', Kavaratti — 682 555

P




.EXBCUUV O ﬁbel 682 555 Respondents

dhakrishnan )




9.
Ka ar']{‘tl [sland
10.
D/o Vallya Abdwahlman
Vadakkumelachadam Kavarattl Island
1 Rghlyambec T P

12. Beefathummd B
D/o Aboobacker .
Beeramthoda Kavaxaltl Island

13, Rahmath Bc-e'g;ugm P.P
Do. Attal K. P '
POChdldCthUla Kavaratti [sland

14, MAaua‘na.lh i
b)) Mathy /\ynapura
K epura, Kavaxattl [sland. ~ Applicants

B Gangesh)

1. The Admml:‘
Admlnlsuatt'

o

: ,‘ ELakshadweep
Ka dldlhl rep e:,emed by the

Respondents

(By AdvocateMls R'aidhzékl‘,i‘shnan )



I

:Altakoya SR
5/0 Mulhukoya S T
Sulamb1 House Amml

Anwar HUSS&]U -
)/o Fssa i o
Kotlapura House Amml

baﬂtha Beegum .
D/o ESayeed Abdulla Koya
BC]I House Amml

'l'ldméédathbi" 'f
D/o. Shaikoyd
Monakkallachetta House Amini

]‘i"’as’saihar'
S/o Mohammed
/\llmmecheua House Amini

KiCNasar <.

ch ti;:ja;HoéLAlse,}Amini.
B é:éugeSh)

: Versus
he Admmlstrator K

/\dmxmsﬂauon of the Union Territory
akshadweep, Kavaratti — 682 555

fffPanchayats
bn:ofthe Union Territory

'U'm-on Terrntm.y.of Lakshadweep
Kavarathi 1opxesented by
Direetor of_L;.duc_atlon — 682 555

Applicants



(WS

e

Respondents

Abdul'HaSsan
S/o. Attakoya
Ka;thatt Hou;se,‘ Andrott

Sayed Mohammed
S/o ‘Aboosalai .. i !
Karachetta House Andrott

Mohammed Hussam v
S/o. Mohammed
[3appathlyodei Hrouse Andrott

Applicants

ihe .'dmlms/[rator
i "%tratlon of the Umon Territory

Respondents



33.

l.

2.

3. Hassan .
S/o.Attakoya’ i+
Kunjanattichetta, Andrott

4. Yousaf

Slo.Pookoya . -
Puthlya Eddlyakkal House Amini.

(By Advocale Mr K B Gangesh)

s 1rector-of P ,-nchayats
Department of Panchayats

Applicants

Respondents



Mansoor Aln g
S/o, Muthukoya ,
‘Pemamvellpuxa House Andrott

Mohammed Fai%al
S/9.Siddeeque:- :
Mdkkct Ilouse' Andrott

Applicants

Respondents



T hekkputhlya Veedu Ag.ttl

K: P Homzakoya AR
S/o.Aboobacker [t .
Kamalmalmlyoda Puthlya Illam House, Agatti.

K. Showkdthah -
S/o. Sydubukhan
KondmodaI ouse Agattl

B Sharafudhcen |

S/o Ummer Ela ' -

Bceyaku (liyoda House Agatti

V K Mohammed Mukthar .
S/0.Abdulla Koya

V.ada‘kk Kunnmamel House Agatti

Abdu Rahlman.'.
§[O‘1¢)‘1ddeeque ‘.-'

Applicants

1y ofLakshadweep, Kavarathi
: ;by s Dlrector— 682 555

. chayats :
:anchayats
lhe Umon Territory

Respondents

?,!'. l



Applicant

Vetsus

i':

l. l he Admlmstlator
/\dmmnstratlon ofthe Umon Territory
of L. akshadweep, Kavarathl 682 555.

2. F he! Dnectox (Servxces)
/\dmlmstlatnon of the Union Temtory
fL akshadwecp (Secrctarlat)
Kdvalalu = 682 555

3. Dcpartment Qngnculture
UmOn lenlnoly of Lakshadweep,
Kavafalhl 682:555. " .
Repw'semed by us Dnector Respondents

,até‘ :"'quhakrgshnan)

3. OA 3‘55/‘2'(;)135.5 o

\- oo

I M uthukoya
slo. Shalkoya :
J(akka’ al'I*lo e 'Andlolt

Applicants

L. 'l hc: Admmlstlator '
/\dmnmstmtnon 'ofthe Umon Territory




?\ﬁéveep, Kavarathi-682 555
4, IVlllage (Dweep) Panchayat
“Andrott: Island’ represented by its , -
l*xccutnve Ofﬁce1 682 554 _ Respondents
(By Advocate M1 S Radhakrlshnan)
38, OA356/2013

[ Hajaxommabl
D/o Koy‘d Kldave M ;

Applicants

of the Umon Territory
ep, Kaval attl 682 555

3. anlage(Dweep) Panchayat
‘ Kalpem Island';geplesenled by its
'k XCcutwc @tf er 682 552 Respondents




10.

1.

13.

Peechlyath Hou Il_'rKavl'bf@’nii

/\bdul Lathecf ' _
S/o.Pallath Kunhl Koya! .
Nencmpappqdq}louse,. .Kalpeni

Malmlkak da :ouse Kalpem

M K Khalee W
S/o.Hamza Koya
Malmlkakada House Kalpem

Kalpeni

h L {
d‘anallal Houser,



65

14.

ya
use, Kalpeni

15.

16. Hajnommaba o
D/o Kasm1 [(oya

18.

’S/o- Koyamm i
Manpyenam House Kalpem

. 1ts, Dlre,ctor

Direciorof Banchayats '

[Department ¢ of Panchayats

Admlmsu ation of the Union Territory
'ofl akshadweep, Kavarattl

t. y;of Lak'shadweep, Kavarathi

Applicants



6

4
nan )
40,

Abdul Lalheef‘ : : D
Keela Vxllattom Amm Island
Lakshadweep o

(By Ms. ghahna Karthlkeyan)
Versus ,

1 i
1. ,Vallage (Dweep) Panchéyath
,Amm Island; :
:Represented by the Chéur Person
Pm 682 552 iy

2. 'Secrmaiy 2
Department of Panchayath Kavarathi

3. 'I)irectm , :
meloymem and Txammg
Unibh, Iemlony of[,akshadweep
Kavaralhl '

Respondents

Applicant

Respondents

Applicant



o -
- (.
agiiyeep
i Respondents
A h‘akr1§hnan for R 2&3)
42. OA 362/2013
RabeehatHulla B. P., aged 35 years
S/0. Mohammed: Koya T.N.,
Labourer, Kiltan, Resndmg at Vallyapura House,
Klltanlsland SRS R Applicant
(By Ac‘;_ix;cfiicj,éii: 1 B.V, Mohanan)
SRR 7 Versus
I, ‘Thé Administrator, - -
,UI‘ ofLakshadweep, L
Kavaratti-682:555,
l lecmcal [)1v131on Kavarathy
2. .Dlreclor of Panchdyat
§D artment of _Panchaydt
\ lomof UT'pf Lakshadweep,
] weep' é'hchayat Kiltan-682 557. Respondents
an Re51dmg at Moulana Veed,
Applicant

Versus

2. D1 Fector: Qf Panchayat, |



Respondents
Abdul QUblSh S/o. Samu Abld P., aged 27 years,
Mahkakdl Kl]tan U"' ofLakshadweep, workmg as
Applicant
ctcpr ofAmmal-I—Iusbandry,
akshadweep K’avarathx 682 555.
Re&pondents

kaﬁhlpu [ 1
Andrott,



69

Applicants
(By Ad’v?’-@a@' Mr. K.B: Gangesh)

' 'Versds? S

l. T hc Admmlstrator

,,,,,,

of[ akshadwlcep, Kavarathl 682 555.

!

2. The Dlreclor ofPanchayats

PorLContlél Towex Andlott - 682 554
chresemed by 1ts Ofﬁcer in charge.

4. [)1rectorate of Art & Culture
/\dmlnlsuatlon ofthe Uhion Territory
of L akshadwcep Kavarattn — 682 555.
chresentcd b its Di

‘Respondents




' :Pa.nchanal lIouséA A;ndrott

6. Khalr agcd 32 years S/o Muthu,
’ Pulcenakeel House Kavarattl

7. Abdulban agedl34 years S/o. Hamza Koy,
Monakkal House Ammp
.

8. :Sayed Koya aged 44 years S/o. Pookoya,
Meeldcheu House Amml _ Applicants

(By Advooate Srl K B' Ganggsh)

T ; :E Versus
1. l hc /\dmmlsu ator, l
/\dmmwhalnon ofthe Uhlon Territory of Lakshadweep,

q [

Kavaxatti 682 555." |

2. 'Dlrecm:' Qf je}hchayats

4, Vlllage (Dvs/e p)‘Panch!ayat Andrott Island,
lcpresented by ns ercutlve Officer — 682 554.

Respondents

47. OA369/2013

R b e . . o



13.

15.

16.

NooruluAmeen aged 36 years S/o. Shaikoya,
Pandath Puthlya'Pura House Andrott.

141é1n‘zakoya', a}gé‘dSZ ,y‘e"a}rs, S/o. Koya Kidave,
Ch‘ekkarakkad HoUse Rﬁdrott.

Mohammed KaSIm aged 37 years, S/0. Ahammed,

aiman, arged 33 ea;si
A‘*'drott



i . o
BN Ji.'\f-&,,% R
; N

aged 29 years D/o. Attakoya,
' 1yapura House, Andrott.

oyammakoya,
Applicants
Versus
I, The Administrator, . '
.Admmlslramon of the Umon Territory of Lakshadweep,
Kavaratti- 682 555 |
Respondents

R

i,
o
, |

3. '54 S/o Koyamma,
Kavarattl

4. ,

5.

6.

b

75 ®



8.

9.
] Applicants
(By /\dv
I
/\dmmlslmtmn oflhc Union Territory of Lakshadweep,
Kavaratti- 682 555 '
2. Duulox ol Panchayats'
Depallmcmm P cmchayats
/\dmm]su n. of the Umon Territory of Lakshadweep,
Kavaxam : 5’_,.5-. '
3. 1[)110(101dl’ : |
Unionl v of 1. : |
' chncsont‘é“‘d by its Director — 682 555. |

4. Village (Dweep) Panchayat,
Kavaratti Islarid, represented by its
lixccutive Q‘l;‘

et - 682 555.

S. Vl“cl&,t (ch » :')'-l'?fa‘lﬁ'clﬁayat

) s'cnled by its

Respondents
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1, aged 24

iygf:ars, D/o Ali,

7. ' bd’ul Raza
Salablyoda 1 5 Applicants
(By Advocate: Sn K. B (Jdngcsh) ﬁ’

‘ Versus

2. Dcpaxtmcm /\mmal I]usbandny,
Union Territaryof lakshadweep, Kavaratti
ygpl_csu;uc,; by ‘_1;1,5 Director.

3. Director of 'Pér{'!chayats '
Department, of Panchaycus
Administration of the = |
Union Territory of lakshadweep,
Kavaratti, -

Vllldgju (DWL "pi‘) Pdnchdyat

- Respondents

Applicant

o Union Territory

2. The Director (Seivices)
Administration of the Union Territory

g




o
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of Lakshadweep (S"e'cretariaf),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. — Respondents

(By Advocate Mr. S. Radhakrishnan)

51.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummeithakkada House, Andrott.

M.M. Mohammed Igbal, aged 37 years, o
S/o Migdad, Meelad Manzil, Andrott. | Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Admini s"tcratdr,_.
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden, _
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its

Executive Officer-682 554, Respondents

(By Advocate: Sri S. Radhakrishnan)



52.

O.A No. 380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya, ‘

Puthiyath House, /\ndloth [sland |

Union Territory ofI.akshadwe;ep 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator, |
Union Territory of Lakshadweep,
Kavarathi Island - 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (gecretarlat Establishment Section),
Kavaratti Island — 682 555.

Director of Panchayats.
Union Territory of Lak'shadweep
Kavaratti Island ~ 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of

Lakshadweep — 682 557. Respondents

(By Advocate Mr. S. Radhakrishnan)

53.

I

OA 381/2013

B. Saidali, S/o late Mohammed Koya

~ Palliyachetta, Bandaydm House,

Agatti Island, Union 'I‘emtory of Lakshadweep
K. Muhammed Rdfeek‘ aged 42 years,

S/o late Muthukoya, Kdttampalh Poomada,
Kalkkandiyoda Housel, Agatti Island,

Union Tetritéry of Liakshadweep.

K.G. Jamalu‘ddﬂih, Aged 40 years,
S/o late Uminet, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.



~®

4,
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T.K. Sarommabi, Aged 36 years, D/o late Kunh1k0ya
Keelaillam Thekkeelapura House, Agattl Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)

(8]

' : Versus

The Administrator,
Union Territory of Iakshadweep, Kavaratti.

The Chaifpersod, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti [sland ,
Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,

Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54.

L

OA 384/2013

Ishaque A.C., aged 35, S/o0. Junies T.,
Bus Helper, District Panchayat; Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island; UT of Lakshadweep.

Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan, -

- Residing at Kattichetta House,

Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



T R TR e
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Noorulla . M ; aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner, District Panchayat, Kiltan,
Residing at Salfe Manzil, Kiltan Island,
UT of Ldkshapdweep _ Applicants

(By Advocate: Sri PV Mohanan)

1.

The Administrator,

Versus

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,

Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

Chief Executive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnén)

SS.

1.

Lo

OA 386/2013

Jahathali P.P., aged 33 years, S/o. B.C. Uduman,

Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552. ’

A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,

Amini sland ‘Union Territory of Lakshadweep, Pin — 682 552.
Khalld U‘n‘h-a'm, aged 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.
Moosa Pééchandam, éged 38 years, S/o0. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of l.akshadweep,
Pin — 682 552.

Amanulla A.M., aged 33 years, S/o. Kunju Koorumel,

Amini Island, Union Territory of Lakshadweep,

Pin — 682 552.

Khalid A.P., aged 35 years, S/o. Alimohammed, Aliyachetta,
Amini Iqland ‘Union Territory of Lakshadweep, Pin — 682 55.
Jafecrulla P.C., aged 25 years, S/o. Kidave Naduvatta Chetta,

Amini Island, Union Territory of Lakshadweep, Pin — 682 552.



12.

I
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Abdul Salam?fA.., age‘d 38 years, S/o. Khader Thottanada,
Aminipura, A‘imin'i' Island, Union Territory of Lakshadweep,
Pin— 682 552, o

Noorul I- dgsa}l K.K., aged 38 years, S/o0. Abusala Kochu Kannada,
Kallakakkat, Amini sland Umon Territory of Lakshadweep,
Pin — 682 552

Jalal B.M,, aoed 31 years, S/o. Khader T, Bahljd Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin - 682-552.

Najeeb A., aged 31 5/0 Kidavu T.C.,
Ayeshera, Amini lsland Union Territory of -
L akshddwecp, Pin — 682 552.

Nafeesath U f, aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. Applicants.

.(By Advocate: Sri Shiraz Bhava V.S.)

Versus

The Union Territory of Lakshadweep,
Kavarathi — 682 555,
leleanlCd by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Terrltory of LLakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of l.akshadweep, Pin ~ 682 555,
Represented by its Executive Ofﬂcer Respondents

(By Advocate: Sn S“ Rddhakrlshnan)

56.

1.

2.

OA 388/2013.

P.P. Amanulla, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Banu aged 27 years, D/o. beahxm
C. L avandkkal House, Andrott.



g0

K. Sajeedkh-a}n, aged 26 years, S/o. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administfféftm
Admlmstratlon ofthc Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.°

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director —- 682.555.

Assistant Settlement Officer,
Aminti Island = 682 554.

Village (chep) Panchayat,
Kiltan Island, repxesented by its Executive Ofﬁcer 682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (IDweep) Panthayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

1.

0A 390/2013

C.N. Abdul’ Hakecm aged 38 years, S/o0. Koya,
Cherxyannallall ouse, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P,
Konhankakkada House,Kalpeni.

C.N. I*Iabu‘saiij?i, age‘d‘” 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, gged 4] years, D/o. Ramalan,



13.

14.

15.

16.

17.

19.

20.

21

gl
Pakkath Hou-s,_e, Kalpeni.

AT. Sheemabl 42 years, D/o. Hamzakoya,
Athanam Ihottam House, Kalpeni.

A.K. Muthubj, aged 53 years, D/o. Cheriyakoya,

- Alikakkada H’buse Kalpeni,

K.K. IIabusabx aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahamined P..,'
Chadachiyoda House, Kalpeni.

Abdul Saleem M., a:‘gedb34 years, S/0. Mohammed A K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.O. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman,éged 49 years, S/0. Muhmed M.,
Beerandhoda House, Kalpeni. :

K.C. Abdul Laffar,aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpeni. ‘

M. Anwax‘,aéﬁd 37 years, S/o. M.P. Khader,
Maral House; Kalpeni.

M.P.-Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,
Cheriyachaman G"at:h House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

"l‘hangakoya,;ggedﬁ years, S/o. Chariyakoya E.,
Koliyala I-'{od"S'e' Kavaratti.

Hussain Ali, aged 35 years, S/o. Nallakoya
(,hempula House, Kavaratti.
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28.

29.

30.

31

32.

33.

34.

35.

36.

37.
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Jaffer, aged 3B years, S/o. Hasan T.P.,
Kaladi Hous i_j/%KaVar‘at‘ti

Basheer, aged 36 years, S/o. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti,

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Am'eén aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

Hussain B., aged 43 years, S/o. Kunhi Kunhi P,
Biranthoda House, Kavaratti.

Mohammedali T.P., aged 35 years,
S/o. /\boobdckex K ., Thekkilapura House, Kavaratti.

Sa_]ld Khan, aged 39 years, S/o. Sayed Koya,
Edanilam Hogse, Kavaratti.

Jassin C aged 33 years, S/o. Ali K.P.,
Chonam Ilou'se Kavaratti.

Mohammed Raﬁ aged 37 years, S/o. Hamzath Haji A.P.,

Molokepura House, Kavaratti.



439.
40.
41.
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43.
44,
45.
46.
47,
48.
49.

50.

52.

53.

Mohammed Shaffee P.A., aged 35 years, S/0. Kuji Seedi Koya,
Puthiya Alikem, Amini.

Abdul Raheelm, aged 34 years, S/0. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, aged;:.;_39 years, S/0. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., aged 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen p., aged 36 years, S/o. Shamsul Noor,
Pallicaham I—Iyou"‘se, Kava‘ratti.

Shihab, a.ged;35 years, S/o. Kunhimoideen, Mullapura House,
Kavaratti. '

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti. '

Raheem A., a;";ged 30 years, S/o0. Khader, Agam House,
Kavaratti.

Firozkhan, aged 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti. '

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya [llam House, Kavaratti.

Kadislfé,_aged 44 years, D/o. Ukkas,
Umbiyapura House, Kavaratti.

C.P. Abdul Razak, aged 42 years, S/0. Mohammed,
Chamayathapura House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réheem,' aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.
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57.

58.
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61.

62.

63.

64.

65.

66.

67.

68.

69.

%

Moomihath-, 'aged 37 years, D/o. Kidav,
Neiiyampura House, Kavaratti.

Halima, agcd 35 years, D/o. Koyamma,
Thaleekepura House, Kavarattl

Sayed . Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,
Ummalmanooda House, Kavaratti.

Abdul R(—:heem, aged 30 ‘yeiars, S/o0. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/0. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,réged 39 yearsi, S/o. Cheriyakoya,
Edanilam House, Kavaratti,

Mariyommaﬁi, aged 36 y’eé}rs, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohammed §haﬁ aged 33 years, S/o. Ahammed Haji,
PdlehlpUId House, Kavarattl

Mubcena aged 23 years, D/o Sayed Poo,
Nellyampura House, Kavaratti.

Salma, ag,ed 22 years, D/o. Cherlyakoya
Vadakila pura House, Kavaratti.

Muhammed,-a'fged 32 years, S/o. Attakoya,
Vadkilapura, K"a"var‘atti.

Sauabdnu P. k , aged 31 years D/o Sayed Shaik Koya,
Madal llouse Amm1

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthiya Manzil, Amini.

Cheriyakoyayaged 41 years, Slo. Abdul Khader,
Pandaram quse, Amini.
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72.
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78.
79.

80,
81.
82.
83.
84.

85.
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Cheriyakoya M.C., aged 32 years, S/o. Hameed,

- Melachetaa House,Kadmath.

-Shafeef?\‘/.‘P., é.ge‘d 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged‘ZS years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi AK., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

I~{ajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth. '

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth,

Nusaiba A, aged 45 years, D/o. Yousaf M.P,
Achammada House, Androth.

Khaulath L., aged 38 years, D/o. Nallakoya T.,
Lavan&jgkal House, Androth.

Balha'?i;'., age:d 37 years, D/o. Pookunhikoya,

“Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



| 26
anu M.K., aged 40 years, D/o. Kunhi Koya,
I'-Id'use Androth.

86. Naseerd

87. Kadee nmablL aged 40 years, D/o. Seetth
Lavana, al House Androth

g8. Scuomm_,bl T aged 43 years, D/o. Aboobacker,
Thachenyllou%e Androth.

89. Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

90. Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal Housc Androth.

91.  Aysummabi 1 , aged 45 years, D/o. Muthukoya K.P.,
Thacheryllouse Androth.

92, Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Aymammada House, Androth. ’

93, Muthubi P.M., aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

94, Ramlath Beeguim, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

95.  Hameedath M.,‘aged 43 years, D/o. Siddiqu M.K.,
Makket House, Androth.

M., aged 39 years, D/o. Nallakoya M.,
ouse, Androth.

96.
97. Rahil M., aged 39 years, D/o. Nallakoya,
Mathil':jI}fIOuSe, Androth.

98. Hussain P.P.,‘? aged 45 years, S/0. Aboo Sala,
Poovinapura House, Androth.

99.  Attakoya, aged 56 years, S/0. Asainar K.,
Attaladaf House, Androth.

100. HussamLK aged 48 years, S/o. Seethikoya,
Edaya <al House Androth.

101. Sayeed Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal Ilousc Androth.



102.

103.

104.

10s.

106.
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Hussam K., aged 50 years, S/o. Sayeed Bhkari T.M.,
Kunna .‘adaiHOUSe, Androth. |

Ismail; aged 40 years, S/o. Lava Burhikage Moosa,
Kun«'r’ihfﬁﬁngg;-;l*louse, Androth.

Subaidabi, aéed 37 years, D/o. K.K. Safedmohammed,
Pathada House, Androth. ‘

Pookunhi, aged 31 years, S/o0. Saye Mohammed,
Keechelam House, Androth. '

M.P. Moh-axmned Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: Sri KB Gangesh)

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 558. ‘

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

¢ {I)e‘fiartlnent of Labour and Employment,
Admin; rati@n of the Union Territory of Lakshadweep,
I(avai"?iffti' - 6:82 558.

Department of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depart;ﬁent 6f'Agri.culture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 5535.

Depar!u nent of Women and Child Development,
Administration of the Union Territory of Lakshadweep,

i, represented by its Director — 682 555.

ent of Fisheries, Administration of the Union Territory of
eep; Kavaratti, represented by its Director — 682 555.

Depg;ft;j;ént of Animal Husbandry, Administration of the Union
Territory of Laksh-adweep, Kavaratti,
represented by its Director-682553.



e -
3¢

Lakshadweep Khadl and Village Industries Board,

9.
Kavarattr represented by its Chairman — 682 555.
10. Revenue Sub D1v1s10nal Officer, Kavaratti Island — 682 555.
11.  Sub Dtvrsmnal Officer; Amml Island - 682 554.
12, Assista ngmeer LPWD Sub Division, Andrott Island-682 553.
13. Laksh'af'-',_:: ’eep ‘Dtst-rrct Panchayat, District Panchayat (HQ),
Kavaratti, .7 -
represented by its Chief Executive Officer — 682 555.
14, Vlllage (Dweep) Panchayat, Kalpeni Island reprcsented by its
l*xecuuve Ofﬁcer - 682 551.
15, Village (Dweep) Panchayat Kavaratt1 Island, represented by its
Executive Ofﬁcer - 682 555. :
16.  Village (Dweep) Pan‘chayat, Amini Island,
re‘presente‘d-by its Exccutive Officer — 682 554.
17.  Village (Dweep) Panchayat,
Kadamath [sland, represented by its
Executlve Ofﬂcex 682 553.
18. thlage (Dweep) Panchayat,

Androth'Tsland, represented by its
ercuti‘ve‘ O’fﬁcer 682 552, | Respondents

© [By Advocate Srl S Radhakrlshnan (Rl 8 & 10—18)].

S8.

I

()A 392/2013

F iussaln, S/o Aboosala
Sar am "ppadd (Konchukakada) House

bhukeoj, S/e late Kidave,
Pakrumupanoda IIouse Agathi,

Present[y wqumg as Cleaner,
RGS Hosplta'l, Agatti.”

LLatheef, _-S‘/‘of“AtTt«ékoya,
Kalkandiyoda House, Agathi,
Presently workmg as Cleaner,
R(JS Hospttal Agatti.




10,

11

12.

13.

39

Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RGS Hospital, Agatt1

Mohamed, -

ise, Agathi,
wotking as Cleaner,
RGS Hospltal Agatu

| ‘Hajara, D/o late Hyder,

Beepapada House, Agathl
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D?Q late Shamsuddeen,

Beepapada House, Agathi,
Presently working as Cleaner,
RGS Ilospltal Agattl

Abida, ‘_'_‘D/o' Hamecd '
Mal'k, :fachoda House, Agathi,
Presently working as Cleaner,

RGS. Hospltal Agatt1

%ulalkla D/o Mohamed
Koylam House, Agathi,

~ Presently working as Cleaner,

RGS Hospital, Agatti.

an S/b Hamza,

Kalan thlyodd House, Agathi,
wonkmg, as Cleaner,
;pita,l,, Agatti,

Maham od; 9/0 Koyassan,
Amp’cr'pally IIouse Agathi,
Plesemly workmg as Cleaner,
RGS Hospltal Agam

Saifulla S/o 'Abdurahllnan

Manyathoda House, Agathi,

Presently: wmkmg as Cleaner,
- .'-plta] Agatti.

n S/o late Hamza,
Hquse Agathi,

i3 ing as Dhobi,
Agam

|
———— e g et
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der;8/0 Ummer, -
House, Agathi,
ing as Dhobi,
Agatti.

14. - Abd

15.  Abdulla, S/oiKhalid,
Kandavar Gothl House, Agathi,
P1esently wmkmg as Cleaner, :
RGS Hospxtal Agattl : Applicants

(By Advocatc: Srl_R.iRamadas)' »
Versus

1. Fhe Admmlslrator
o Un_io'ij_' H(‘)I‘I’llOI‘)’ of Lakshadweep,

: ‘ \_(:Dweep) Panchayat
Agattl J;sland Umon TemtOIy of Lakshadweep 682553

3. ;Thc Medlcal Ofﬁcer in charge
Commumty —Iealth Centre, Agatti Island

Respondents

,""ud'de'en aged 41 years,
.ed ‘Madkmachetta Katllpura House,
: ‘éu'l‘er, ’

- Assistant Engineer Electrical,

» Division, Kadamat.

laged 31 yeats, S/o.late Nallakoya
ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division Kadamat.

a aged Y years, So Hameed Melachetta,

3y -



.

9l

House, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat.

5. K. P‘.KUnhikCyav -aged 41 years, S/o late Hassainar,
Keelacherry'House, Kadamat, Skilled Labourer,
Office of the ‘Assistant anlneer Electrical,

Hcctl ical Sub D1v151on Kadamat

(By Advocate 911 R Sreeraj)

I The Admlms_,g‘ator,
Union Territory of Lakshadweep,
Kavg}j‘a.lj_ti—68%5;55.

The Directorof Panchayat,

Department of Panchayat,

Administration of Union Territory of Lakshadweep,
Kavaratti- 682 555.

o

3. The Chvi’ef Exécutive Officer, District Panchayat,
Kadamat-682 55_6. :

4, lhc /\sslstam Lngmem Electrical,
Elec oal Sub D1v1510n Kadamat-682 556.

60. OA 39412013

/o C. O Koyamma aged 39 years
Skilled Labourer,

Iu andry Unit,

of Ldkshadwecp, Kalpem -682 557

l. U. I Jamal

Ani m(_x
Union-

killed Labourer

sbandry Unit,

Uriion cmloxy of Lakshadweep, Kalpem -682 557
and 1@51d1ng at Thithiyapada House,

\alpcm Island 682 557.

3. M. Ilydcy, S/o late M.K. Yousef, aged 43 years
workin ;15 Casual Labourer,

Applicants



10.

Ammal Husbandry Unit, ..z n
Union lelrltoxy of Lakshadweep, Kalpeni- 682 557
and residing at Manchiyanam House,

Kalpeni 1slarid-682 557.

med lbnu Jaffer, S/o K.P. Sayed, aged 44
as Casual Labourer,
dry Unit,

andre 1dmg . Kakatchlyoda House,
Kalpem Island 682 557

M.K. Naseex S/o Cherlyakoya aged 33 years
working as Casual Labourer,

Animial Husbandry Unit,

Union T emloly of Lakshadweep, Kalpeni-682 557
and residingat Malmikakkada House, - -

Kalpem Island 682 557.

M. Kalam, S/o M C. Muthukoya aged 34 years
wokag as Casual Labourer, -
/\mmal_dusbandly Umt

K. K Mohammed Rafeeque S/o0.V K. KOJankoya aged 45
years, wokag as Casual Labourer,

Animal IIusbfmdry Unit, '

Union lemtoxy of Lakshadweep, Kalpeni-682 557

and: remdmg at Kandamkalam House,

K.Q. Abdul Salam S/o P. Assa1na1 aged 39 years

workmg s Casual Labourer,

Arimal H usbandry Unit, :

Umon T emtoxy of Lakshadweep, Kalpeni-682 557
and rcsxdmg at Kakatchiyoda House,

Kalpem sland 682 557.




23

Union Tenit&& of Lakshadweep, Kalpeni-682 557

and residing at Pokkarappada House,
Kalpem Islanid-682 557.

nnikrishnan)
Versus

The Admmlstrator ©
Union Territory of Lakshadweep,
Kavaratti. 682555

The Director ofPanchay‘at,
Depaltmcm of Panchayat,

Union 1 cmtow of Lakshadweep,
Kavamm 682555

The Chlcf ercutwe Ofﬁcer Dlstrlct Panchayat,
Umon Tcmtory of Lakshadweep,
Kavaram 682555

The VeLcrm_;_n_y Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682 557 .

(By Advocate: Sri S. Radhakrishnan)

61.

OA 395/2013

Sainul g/o Yusuf, aged 40 years,
Che lala House, Kadamat,

t PanChayat, Kadamat.

Abdul Shuk or, S/o Sayed Ali, aged 41 years
Ukkayachetta House, Kadamat,
Bus Driver, Dillstrlct Panchayat, Kadamat.

M.F'Khal:id, S_/o{Nadeer, aged 43 years,
Madurakam House, Kadamat,

Helper, Districgt Panchayat, Kadamat.

/\yoobkhan S/o Kunhikoya, aged 37 years,
M ml House, Kadamat '

Versus

Applicants

Respondents

Applicants



(3]

3.

nshaton 1
r-lto'-xy of L akshadweep,

)epaxtmehtiofgl anchayat
Administration of Union Territory of Lakshadwecp,
Kavaratti- 682555

The Chief Executive Officer, District Panchayat,
Kavaratti- 682555

(By Advocate: Sri S Radhakrishnan)

62.

l

('S

0A 400/2013

Puthlya P andaram House Agattl Island
Umon Icmwly of Lakshadweep.

‘Nousha'd /\li' aged 32 years S/o U. Sabjan,
Keela’ %alamma Pada House, Agatti Island,

'Umon lcmtoxy of Lakshadweep.

Respondents

K. C'?"/\lfﬁdzul;-gh‘ukoon aged 38 ‘years, S/o Kasmi,
Kar 1yachhctta House, Agatti Island,
Umon Jcn1t<>1y of L. akshadweep

M.P. Nl/amuddm qged 27 years, S/o M. Abusala,

‘MelapL 1. llousc /\galu Island,

Versus

The ‘/\dmmlsuatox
Union lemtmy of Lakshadweep,
Kanldlll 68255

J

T he__ (,han'p,c-:l sonz

Applicants '



° o
Village (Dweep) | anchayét
Agatti Island, Union lemtory of Lakshadwcep 682553

3. The Employment Ofﬁcel Kavaratti, =
Union Territory of Lakshadweep 68255
4, The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chiel" Executive Officer/Special Officer,
Village (Dweep) Panchayat,

Agatti Island, Union Territory of Lakshadweep-682553.

6.  The Deputy Collector/ASO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhalu‘ishhan)

63.  OA 404/2013

I Nadirsha N.P., S/o Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K.,
S/o Cherikoya K, aged 30 years,
AkKara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & T echnology-
»Kdlpcm Dweep.

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

L. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
: Village (Dweep) Panchayat, Kalpeni.

“The Director of Panchayat,
Department of Panchayath, Kavaratti-682553.

(O8]

Applicants



4. The Director, '
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 &4)) '

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj, - '

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

I. The Administrator,

Union Territory of Lakshadweep,
Kavaratti.-682555 :

2. Director of Panchayat,
Department of Panchayat,
Administration of Umon Territory of Lakshadweep,
Kavaratti-682555. :

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4, The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

65. 0OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

Respondents

Applicant

Respondents

Applicant



Q. The Administrator, ;
Union Territory of Lakshadweep, -
Kavaratti-682555.

2. The Chairperson,
' Village (Dweep) Panchayat, Kiltan.
{
3. Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

4. MISSIOH Director,

National Rural Health Mlssxon Kavaratti- 682555.

5. Medical Officer in Charge
Primary Health Centre, Kiltan Island

(By Advocate: Sri S. Radhakrishnan (R1,3t0 5))

66. OA 423/2013

l. Abdul Kareem C., aged 42 years, S/o Subaif P.P.,
Chonam House, Agatti.

2. - Ubaid V., aged 35 years, S/o Bamban
Valiya Ham Agatti.

3. Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Aharhed,
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura I—Iquse, Agatti.

7. Ummer C K., aged 54 years, S/o Alif T.P.,
Chekkakkal House Agatti. A

8. Aboobacker P.K. aged 31 years, S/o Koyassan,
Puthukotta House, Agatti.

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.

Respondents -



13.

Saromma M., aged 39 years, Dlo Hamza, °
Mariyathoda House, Agatti.

Ashraf A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

Shaffabi P:P., aged 36 yeafs, D/o Hamza K.,
Puthiyapura House, Agatti, : Applicants

(By Advocate: Mr. K.B. GangeSﬂh)'“: SRR

Versus

The Adm'n‘istréior
Administration of the Union T emtory of Lakshadweep,
Kavaratti 682555 o

Direeim of P anchayats

Department of Panchayats,

Administration-of the Union Territory of Lakshadweep,
Kavaratti-682555.

Director of Education,
Directorate of Education, .

Administration of the Union Terrltory of Lakshadweep,
Kavaratti-682555. »

Village (Dweep) Panchayat,

Agatti Island represented by

s Lxeecuuvc Ofﬂcer-682554 ~ = .+ Respondents

(By Advocdtc Sm 5 {adhakrlshnan)

67.

()A 4 46//2013

Ab()Obdllh S/o Rasheed I(oya
Padalapura, Kiltan Island.
Union Territory of 1 dkshadweep, Pm 682558 Applicant

(By Advocate: Sri»Shabqureedharan)

I

Versus

Union lerritory of Lakshadweep represented
by the Administrator,
Kavaratti Island: Pin- 682555.



o e

2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) I’anchayat

Kiltan Jsland.

Union Territory of Lakshadweep, Pin-682558.

(OS]

4, The Executive Officer,
Village (Dweep) Panchayat,
“Kiltan Island. ‘
Union Territory of Lakshadweep, Pin-682558.

S. The Assistant Engineer, _

Electrical Sub Division, Kiltan Island.

Union Territory of Lakshadweep

Pin-682558. - _ Respondents
(By Advocate: Sti S. Radhakrishnan (R1, 2, 4& 5))

68. OA 453/2013

. Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Klltan

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,

Union Territory of Lakshadweep.

Working as Casual labourer in :
Lakshadweep Building Development Board, Kiltan.

I

4, Ponkutti, S/o Pookoya, aged 48 years,
. Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
- Lakshadweep Building Development Board, ‘
Kil’tan.;f Applicants

: ’1




lo'o

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

| The Administrator,
Union Territory of Lakshadweep.

[N)

The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary, :
Lakshadweep BLuldmg Development Board,
Kavaratti.

L)

4. Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S. Radhakj;ishnan (Rl;‘3 to 4))

69.  O.A No. 488/2013

Salmath

D/o. Sayed Koya

Madapally House

Chetlat Island. _ ' Applicant

(By Advocate Mr. K.B. Gangesh)
Versus

[ The /\dmlmsu ator,
Admlmsn ation ol"the Union Territory
of L. dk%hadwcep, I(ava1ath - 682 555.

2. The Dnectox (Services)
Administration of theé Union Territory
of Lakshadweep (Secretariat),

Kavaratti=682 555.

o

Department of Science and Technology

Union Territory of Lakshadweep,

Kavarathi - 682 555. _ 4_

Represented by its Director. h Respondents

(By AdVocaté'Mix S. Radhakrishnan)

70. QA 492/2013



£e)

K. Bushra Beegum, W/o Hakeem,

Aged 27 yearis, Casual Labour,

Office of the:Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. Hai'ivnarayan)

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555.

The Difector of Panchayat,

Department of Panchayat,

: Union‘j“erritory‘of Lakshadweep,
~Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

OA 499/2013

Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

[Kadamat Island,

Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island

Union-Territory of Lakshadweep, PIN — 682 556.

Moharitthed Shafi Qraishi Malika,

S/o. M, Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,

Applicant |

Respondents
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LJnion‘;'l“ex'l'it01'y of Lakshadweep, PIN - 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

L2

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,

‘National Rural Employment Guarantee Act,

[Kadamat, Union Territory
of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

0OA 507/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep
Permanent address : Kunninamel House

‘Amini Island, Union Territory of Lakshadweep

Pin — 682 552

(By Advocate: Mr. TCG Swamy)

Versus

The Adifinistrator

Union Territory of L.akshadweep
lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant



o3

Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

4, The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats) .
Administration of the Union Terr 1tory of Lakshadweep
Kavaratti — 682 555 - .- . - . Respondents

(By Advoca‘te: l\/lr.S.Radhakrishnan (R1-3,5&6)

73.  O.A No. 509/2013

1. Maleeha Beegum K.C.
D/o. Indeen Kandilath
Kaval Cheua House, Androth

2. Shahid'a Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
D/o: 1<1dave U.K
Makl\u House, Androth

4, Aysha Beeg:um P.V.K
D/o. Yakoob P.K
Puthlya Pentamveh Kad
Andloth

5. Rahmath Beegum K
D/o. Hamzakoya P.
Kunhali House, Androth.

6. Thahira L.
D/o. Seethi Nallal
Lavanakal House
Androth.

7. Subai(ifa A.
D/o. Sdyed Mohammed M.
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Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K'

D/o. Majeed P.V.K
Pentanibeli Kad, Androth.

9.  Siyad I_éhan L.

S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10.  Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.1
D/o. Abdulla:M.P .
Chemmachery Puthiya Illam House
Androth..

12 Habsabi P.UP
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus

I. The Administrator,
/—\dminl_ifStration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

2. Directgiate of Industries
Union Territory of Lakshadweep
Kavarathi, represented by the
Director of Industries — 682 555.

3. Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74, QA 510/2013

12:(@) Haseenabi Therakkal

¥4l House, Kadamath

vy Operator

Villag‘e:;ﬁweep Panchayath, Kadamath

(By Ad\/ocaté’: Mr.R.Sreeraj)

Applicants

Respondents

Applicant .



L.

A .ﬁ!:ﬁ':? .
Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

OA 557/2013

K.V.Naseer :

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants '
Kiltan- o ‘ Applicants

(By Advocate: Mr.R.Sreeraj)

Versus
The Administrator
Union Territory of Lakshadweep

Kavaratti — 682 555

The Director of Panchayath



{06 .

Department of Panchayath _
Administration of Union Territory of Lakshadweep
Kavaratt: — 682 555

The Executive Officer, |
Village (Dweep) Panchayath
Kiltan — 682 558 ‘

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal ,
Government Senior Secondary School
Kiltan — 682 558 . Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 3)

76.

1.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B.School
Kadamath

Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B.School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K.K.Khalid

Cook, Government J.B.School
Kadamath '
Residing at Biriyommada
Kadamath Island

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island



10.

- o7

Ummer P.P.I o
Cook, Government J.B.School
Kadamath

Residing at Alikothapura
Kadamath Island

Hidayathulla P
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

Muhammed Shafi P.P _
Cook, Government S.B.School
Kadamath

Resxdm,«z, at Kadamath sland

Pookunhlkoya P.P

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath |

Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada -
Kadamath Island

Jafer P
Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath :
Residing at Pu-pathada i
Kadamath Island :

(By Advocate: Mr.P.V.Mohanan) -

1.

3.

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath !

Department of Panchayath

Administration of Union Terrltory of Lakshadweep
Kavaratti — 682 555

The Head Master -

Applicants



R cati el atis L

Goverhment J B School
Kadamath — 682 556

4. The Principal !
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.  OA 567/2013

Habeebulla P.M ,

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School

K adamath Island '

(By Advocate: Mr.P.V.Mohanan) .
“Versus . .-
l. The Administrator |
" Union Territory of Lakshadweep

Kavaratti — 682 555
2. Director of Panchayath
' Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

3. The Principal

Government Jawaharlal Nehru Senior Secondary Schoo

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.  OA 589/2013

I Yacoob
Kathathe Chetta House, Kadmat.

2. Vahida - v
Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4. Yacoob
Kaladi House, Kavaratti.

Respondents

Applicant

l
Respondents



14,

16.

17.

8.

19.

20.

103
Muhammed Salih i
Aynepura House, Kavaratti.

Fareeda Beegam
Molokepura House, Kavaratti.

Saleem )
Pallicham House, Kavaratti.

Bamban
Nambicham House, Kavaratti.

Sayed Abdullakoya
Chendipura House, Kavaratti.

Nafeesathbi
‘Poodiyam House, Kavaratti.

Jamaliyath T
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House;Kavaratti,

Jaffer
Marikilam House, Kavaratti.

-~ Amanulla,

Mela lllam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House{ Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti.

Muneer .
Kuttipapepura House, Kavaratti.




22.

23.

24.

25.

26.

27.

28.

Ashik
Puthiya Alikom House, Kavaratti.

¢

Muhammed Musthafa,
Achadapurakatt House, Andrott

Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

Jamhar Hussain '
Beeranthoda House, Kavaratti.

Muhsin
Beeranthoda House, Kavarattl

Rauf
Chettipura House, Kavaratti. |

IHazarath
Chungam House, Kavaratti, .

Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)

[\

(S)

Versus

The Administrator,
Administration of Union Temtory ofLakshadweep

Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 ‘

Director of Agriculture -

Department of Ag,rlcultwc e

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Animal Husbandry

Department of Animal Husbandry

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 i

Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants



Pin — 682554 : e Respondents

(By Advocate: Mr.S.Radhakriana'nf)‘

79.

"1,

OA 582/2013

Rasheed Koya S
Multi Task Employee i«
Public Library, Kilthan -
Residing at Kilthan e

Smt.Sulfabeegum .

Cook, G.H.S Kadmat | .

Residing at Melachetta Haijumakudi

Kadamath Island bl Applicants

(By Advocate: Mr.P.V.Mohanajrji);é__ o

Versus
The Administrator ] A
Union Territory of Lakshadweep
Kavaratti — 682 555 -
Director of Panchayath | L
Department of Pancnayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

|
|
|
|

The Library and Informiation Assistant
Office of Library and Inforinatidn Assistant ,
Public Library, Kilthan- Island 682 557 Respondents

(By Advocate: Mr.S. Radhakrmhnan)

80.

0A 601/2013 |

Wy
vk

'Raéheed Koya'S.V. S/ol Abdulla Koya P.S.,

Shaiknaveed (H), Kmari Island PO.,
Union Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sreedha_ran)

s Versus

Union Territory of Lakshadweep, represented by the
Administrator, Kavarattl Island Pin — 682 555.

The Director ofPanchayath Umon Territory of Lakshadweep,



T T T

K avaratti Island, Pin — 68'2' ‘555. '

3. The Chairperson, Village; (Dweep) Panchayath,
Kiltan Island, Union T errltory of Lakshadweep,

Pin - 682 558. | o

by
L)

4. The Executive Officer, Vl!llage (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep, Pin — 682 558.

5. The Library and Infonnatlon Assxstant Pubhc Library,
Kiltan Island, Union T emtory of Lakshadweep,
Pin — 682 558. C Respondents

[By Advocate: Sri S. Radhakrishnan (R1,2,4 & 5)]

81. OA 634/2013

Malikdeenar, aged 21 yeas, S/o, H.anj"zath,’
Sara Manxll -louse, Agattl o ' Applicant

(By Advocate: Sri K.B. Gangesh)
,,;\/grsus

I The Administrator, -
Administration of the Umon Ten 1tory of Lakshadweep,
Kavaratti-682 555. :

2. Director of Panchayats, -
Department of Panchayats -
Administration of Union Tel 1tory of Lakshadweep,
Kavaraltl — 682 555.

3. Department ofEducatlon Admlmstratlon of the
Union Territory of Lakshadweep, Kavaratti,
- represented by its Director'~ 682 555.

4, Village (Dweep) Panchayat, - '
Agatti Island, representéd by | lts Executive Officer,
682 554. 3 Respondents

LIPS
¥

(By /\dvocatc Sri S. Radhakrlshnan)

82. OA 635/2013 * '.‘-“3':

I Fathahudheen K.P. age‘d 40 y.ears, S/o. Sayed Muhammed Koya,
Kattampalli House, Agattl

2. Younis, aged 31 years, S/o Abdulla Mariyathoda House,



Agatti.

L2

K.M. Shahida, aged 40 yeaers D/o Kasml Kuttxyam
Mukriyoda House, Agatti. -

4. K. M. Amina, aged. 46 years, D/o Abdul Rahman,
Kuttiyam Mukriyoda House; Agam Applicants
} 1
(By Advocate: Sri K.B. Gangesh)

Versus

‘1
S

I, The Administrator,
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555.

2. Director of Health Services; | -
Directorate of Health Services, -
Kavaratti — 682 555 =

3. Medical Officer in <:hargel ra i
‘Community Health Centre, Agatt1 682 553

4. Medical Officer.in Charge, Rajlv(Gandhl Speciality Hospital,
Agatti — 682 553. ’ q!
5. Village (Dweep). Panchayat Agattl Island, represented by its
Executive Officer, 682 553. - Respondents
Wi

(By Advocate: Sri S. Radhakrishnan)

'83. OA 791/201'3 e '{‘ﬁ:;i'i"i.;

Fareeda. Beegum M.I. Meppada [ilam,
Agatti Island. . o Applicant

'. AL

(By Advocate: Sri-K.B. Gangesh)

- Versus.
L E R
. The Administrator, '

Administration of the Umon Terrltory of Lakshadweep,

Kavaratti-682 555.

2. Director of Panchayats, ’-‘3-:5[, L
Department of Panchayats, ,
Administration of Union Ferntory of Lakshadweep,
Kavaratti — 682 554.



‘.;wé sl o
1H+

Project Manager, Desmcated Coconut Powder Unit,
Lakshadweep Development: Corporatnon Ltd
Agatti, Kavaratti — 682 554

()

4. The Deputy Director (A_dmnf;), Lak—shadweep Development
Corporation Kavaratti - 68'2 554.

5. Village (Dweep) Panchayat
Agatti Isiand, represented by 1ts Executlve Officer,
682 553. e Respondents
AT

(By Advocate: Sri S. Radhakrishnan) o

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasmi M.P.,
Vqlnyqpuxa House, Kilthan Island P.O:;
U.T. of Lakshadweep. B . Applicant

(By Advocate: Sri P.V. Mohanan) ¢

“Versus
[ S
.../: -t L

I. ° The Administrator,
UT of Lakshadweep, .
Kavaratti-682 555. )

2. Director of Panchayat, ‘
Department of Panchayat, ,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. The Principal, Government Higher Secondary School, ,
Kilthan Island = 682 556. . ¢ci v Respondents

(By tdvocal = S S Rodkakishoron)

85. OA 880/2013

Muthukoya N.P Coa
Nalakapura, Kiltan Island = - . :
Union Territory of Lakshadwéep- 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan)
Versus
I Union Territory of Lakshadweep represented

by the Administrator
Kavaratti Island — 682 555ksi

)



2. Director of Panchayath
Union Territory of Laksh |
Kavaratti Island — 682 555 ‘

3. The Senior Admlmstratlve Ofﬁcer
Education (District’ Panchayath)
- Union Territory of Lakshadweep
Kavaratti Island — 682 555
4, The Prii 1c1pal ﬂ :
Government  Senior Secondary School
District Panchayat, KiltanIsland
Union Territory of Laksh‘adweep 682 558 Respondents

(By Advocate; Mr.S. Radhakrlshnan)

86. 0A 89&/2013

K.C.Abdul Khader  shzdipe,
Kulikaraya Chetta Housé?4 .
Chetlat Island ! o
Union Territory of Lakshadweep 682 554 Applicant

(By Advocate: Mr.Shabu Sleedharan)

4

Versus

1. Union Territory of Ldkshadweep represented
by the Administrator 1 |‘
Kavaratti [sland - 682 555:"

2. The Director of Pdnchayath*
Union Territory of Lakshadweep
Kavaratti [sland — 682 555

3. The Semol Admmlstratwe Ofﬁcer
Education (District Panchayath)
“Union Territory of Lakshadweep
Kavaratti Island — 682 555“‘ & 9

4. The Principal s
Government Senior Secondary School
District Panchayat, Chetlat Island
Union Territory of L akshadweep 682 554 Respondents

ql‘ ”‘1 \

(By Advocate: Mr.S.Radha mshnan)

J )



. The Administrator

TRy W .

e
87. (OA904/2013
Kadeeja C.P G
Cheriyapurakad S
Kalpeni Island .

(By Advocate: I\/Ir.K.B.Gange&‘,‘hb).:‘i |
Versus

1. The Administrator ,j:’ " 1 Do
Administration of the Umon Terrltoxy of Lakshadweep
Kavaratti — 682 555 '

2. Sub Divisional Officer L
Office of Sub Divisional Officer
Kalpeni Island - 682 554 .-~ "+ 3

3. The Director (Rural development).
Department of Rural Development:
Administration of the Union Terrltory
of Lakshadweep, Kavaratti +.682 555

(By Advocate: I\/IJ'.S.Radhakrishnéhf)ji;;.:';j .

88. 0OA 905/2013

I Abdul Khader C. )
Chekkiriyammada House 7 : .
Agatti Island - R

2. Bugar Jamhar T.P
Theklapura House
Agatti Island

(By Advocate: Mr. K.B.Géngesh) .

. Versus ;. .t

Administration of the Umon Temtory of Lakshadweep
Kavaratti Island — 682 555

2. Director of Panchayaths

Department of Panchayaths. * .-
Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682 555 - -

Applicant

Respondents

Applicants



3. Project Manager b
Desiccated Coconut Powder Unit
Lakshadweep Development Corporatxon Limited
Agatti, Kavaratti 68‘2 555

4, The Deputy Dlrector (Admn)
Lakshadweep Development Corporatlon
Kavaratti — 682 555 R B

5. Village (Dweep) Panchayath
Agatti Island represented by 1ts | ‘
Executive Officer - 68{2«553 Respondents
1 H
(By Advocate: Mr.S. Radhakrlshnan)

o

89. OA 939/2013

I SafiyullahK.C. - |
Kuttiyachada House :
Kalpeni Island

2 SaifullaMl 0
Melaillam House
Kalpeni Island -

3. KunhikoyaM.V ! EE

Mathil Valiyammada House ‘
Kalpeni Island

4, Kidave K.O _ ‘i“j‘ -
Kakkachiyoda House 1"+ -
Kalpeni House Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus

l. The Administrator
Administration of the Umon Territory of Lakshadweep
Kavaratti Island - 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555
3. Lakshadweep Bulldmg"De'velopment Board
Union Territory of Lakshadweep
Kavaratti represented ki>y its Secretary — 682 555
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The Technical Officer
Lakshadweep Building Development Board
Kalpeni Island - 682 553

Village (Dweep) Panchayath
Kalpeni Island represented by its '
Executive Officer - 682 553 _ Respondents

(By Advocate: Mr.S.Radhakrishnan)

90.

I

Mohammed Fathahulla o

OA 942/2013

Mohammed Ashik
Palliyat House e e
Androth Island :

Abdul Latheef

Karakunnel House

Androth Island

Mohammed Ubaidulla AR
Chodath House Co
Androth Island

Karachetta House ;
Androth Island | o Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus -

The Administrator
Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682 555 |

Director of Panchayaths

Department of Panchayaths -

Administration of the Union Territory of Lakshadweep
Kavaratti Island 682 555

Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

The Technical Officer
Lakshadweep Building Development Board
Androth Island — 682 554

- TERe,
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Village (Dweep) Panchayath

*Androth Island represented by its

Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

" 9.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni -

Residing at  Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed
Casual Labourer

~ Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of' India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi - 110 001

The Administrator

Union Territory of LakshadWeep
Kavaratti — 682 555

- Executive Engineer

Department of Electricity
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants



4. Junior Engineer,

Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. QA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 '

3. Director of Panchayath

Department of Panchayath ‘

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakriéhnan) ,

93.  OA 12022013

I. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector |
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep




Fareeda Beegum P.V

A

Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House

Kalpem [sland

Union’ Temtory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)

[N

Versus

The Administrator
Union Territory of Lakshadweep -
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath ‘
Administration of Union Territory of Lakshadweep
Kavaratti — 682.555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer

District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

O.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya .
Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

Ihe Umon of India
Represemcd by the Secretary to
Government of India,

Ministry of Home Affairs

New Delhi - 110 001.

Applicants

Respondents

Applicant
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2. The Administrator
Union Territory of Lakshadweep -
Kavaratti — 682 553.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 553.

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

Thesc applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three yeafé or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a dircction to the respondents to regularize their services. In the case of a
few others who have be&n retrenched on completion of the period of engagement,

the prayer is for issuet\c} dircetion to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in 1naiority of the casesi the
applicants have been engaged to work in various departments under ‘the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rend_ered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learﬁed counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wageﬂbasis
for 89 days, though, of course; many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under 1it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

0. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contevntiOn:-

I Secretary, State of Karnataka & Others Vs. Umadevi and Others -

(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010)4 SCC 179. '

4. Official Liquidator Vs. Dayanand and Others - (2008) 108CC 1.
5. R N.Nanjundappa Vs. T..Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Nlon-l’anchavath Cases
OA 212,266, 268,299, 325, 347,354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
- & Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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Qas been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
b.réak of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularizétion,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employeeé appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it wouId be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex. Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of régularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by

the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan — (1979)d4 SCC

507 — as a one time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

11, In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

~ held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the
Jfour corners of the delegated power by the authority
concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a spéciﬁed period. In the offer of
appointment itself it was made. clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while Concur'rin'g with the view taken by the High
Court h_e.iﬂd that initial appointments of the appellants were made in gross
violation of the provisions contained in the relevant Act angl also the
doctrine of equality enshrined, under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex Court expressed'the }hope that the plight of the appellants would
also be taken into account | by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.



'3. In Nanjundappa (Supra), the 'Ape‘x-j‘-Court had held thus:-

“If the appointment ztself is:in. mfractzon of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularzzed Ratification or regularization is possible of an act which
is within the power and province of the authority, but - there has been
some non-compliance with procedure or manner which does not go
1o the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may

" have the effect of setting at naught the rules.”

14" We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

" by the five judge Bench of the Apex Court in Umadevi (Supra).

15. BU‘;'one disturbing feature that has been noticed in th'is'v; bunch of
cases is'x that | the authorities concerned, be it the Lakshadweep
Admlmstratlon or the Vlllage (Dweep) Panchayats/District Panchayats,

have not shown any anx1ety about the sad plight of many of the employees
who have continued in serv1ce for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly anpointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi
(Supra) at that point of time,

16. Be that as it may, the fact remains thathundreds of employees in this
,bunchrof Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on complet}i‘on of
89 -days. It is true that the Administration or Panchayats may not require
the services of quite a nurnber of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of
them have been engaged in one scheme or the other sponsored by the
Central 1Government or in some such other schemes or programmes floated

by the Admlnlstratlon on 1ts own by utilizing the funds available with it.

The Admmlstratlon or V11 age (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
de'p/artmejntsf under them. It- has been noticed that in some of the
departrhé‘nts, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the queStion IS
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this 2 The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be 6bserved that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say thé least.

Panchavath Cases

18. In the other bunch of 80 Original Applications, in which the
applicafritSf have been engaged by Village (Dweep) Panchayats or District
Pancha.yaét,‘ the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the‘_Village (Dweep) Panchayat of Agathi Island had
approachgcl_this Tribunal, aggrieved by the failure of the Union of India
and thej‘L:akshadWeep Administration in granting them temporary status
under the Scheme for Temporary Status & Regulari’zation introduced by
the Union' of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agéthi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM,‘ Society.

Grant-in-Aid was provided to meet the additional expendi’turé? anc

Society used to manage the Scheme. Later, Island Councils were brought“w

into existence as per Island .Couinvcil Act. Still later, the Councils were
ab’olish'ed as the Lakshadweép Island Regulation, 1988 ‘was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and dﬁring
the year 1995 all the assets and liabilities of the Island Council of Agathi
were -transférred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Wafer Supply Scheme came under the Village

(Dweep) Panchayat. The. casual labourers who had approached this
" Tribunal were adm’ittedly undér the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual 1abouférs, the Tribunal issued thé
following among other directions:-

a) The Second respondent ie. the Lakshadweep Administration
would . adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,

- 1998 and prescribe it prospectively to the Panchayats for granting
zempéfaky status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that

' 'dppropriate legal and téchnical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

~ Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayais in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularization of the casual workers under the scheme.

(d) No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
_ status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this




Tribunal in Original Applications '\_I';\_I_c').l297 & 218 of 1998 had rejected an

‘identical relief claimed by some other casual labourers, holding thus:-

21,

"We have carefully perdsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicanis' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence 1o show that they
were appointed agains! any posis sanctioned or approved by the
Lakshadweep Administration................ : :

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered il expedient 10 give employinent to them. It

probably might have offered some succor by way of daily rated

wages to the unemployed local persors..................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned "by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matier of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayal for developmental purposes towards expenditure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate.”

The above decision was confirmed by a Division Bench of the High
Court in O.P.No.28776/2001. Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by :the High

Court in O.P.No0,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in

the service of the Panchayat. It was further observed that the question of

absorption was a matter which the Panchayat has to consider taking into

account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the Tribunal has committed a grave error in

giving direction to - Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively to the Panchayats for granting temporary status to

casual labourers. The direction given to the Panchayat not to effect

any appointments- till the - Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual

workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appomtment of
casual labourers. It is fairly conceded by the leamed counsel for the
apphcan‘ts that such orders could have been issued only by the Executive
Officer of the concerned Pénchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers. | '

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

“in office of these Panchayats. More importantly, fresh engagements are

being  made on pdlitical basis  and some of  the

disengagements/retrenchments also have political colours.
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panéhayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the ri.ght
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power o create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Learned counsel for tfxe applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply, drainage, local
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development works, primary education, health and. sanitary scheme etc.
For this purpose, the Panchayats can engage 'workérs and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after the introduction of the Lakshadweep Panchayats
Regulaliohs, 1994. The learned counsel has invited our attention 1o
Article 234(g) and Article 40 of the Constitution of India in this context.
We do’not‘propose to refer to or deal with identical arguments advanced
by other learned counsel ds well, since it has already been noticed that
going by the .decisi_on in Naderkoya (Supra), this Tribunal has no
Jurisdiction to entertain this bunch. of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appeaxs for the applicants i in OA 394/2013
has raised a further contcntxon that thc casua] labourexs who have been
working for more than 240 ddys in a calender year are entitled for
protection under Chapter V (a) of the Indusmal Disputes Act and that thcn
services cannot bc dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
/18. The learned counsel points out that some of the applicants in QA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29.  'The sum and substance of the arguments advanced by the lcarned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is truc Lhat the applicants in
all these cases, whether in the Ldtcg,oxy of Pdnchaydl or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the épplicams have been working since 1994
and many of them since 1997. Quite a few ofthem have been working for
periods ranging between 5 to 10 years. There are only véx'y few who have
been working for 2-3 years or less. Most of them are s.lillgcominuing on the

basis of interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

‘9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the  intervention of the

-Court/Tribunal), (b) the qualifications prescribed in some cases, (c)

the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e} the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories

. of applicants though till now, by a common order on 4" June, 2013

and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :- :

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITl and the like and also those who- have been
inducted under specific schemes ‘ '

(b)  Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme

(e) Those who are mere casual Iabourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (WardW/se//s/andWJSe) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum: of 100.days, which would enable . those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain,. fter g/vmg them a not/ce of. two
weeks before: dlsengagement ' . : :

13. - In respect of (c), if the scheme under which the casual
labourers have .been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be-disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or-(a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
-the like (here stated to be ITl), he .shall be re-engaged before the
next date of hearing and conf/rmat/on g/ven on the next date of
heanng :

t
~

31. Pursuant to the ébove order, the Panchayats/Deﬁartments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Apparently, some attempt has been made to categorlze the
labourers g’roup-w1se as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of diséngagément have épproached this
Tribunai and those Original Application.s are also included in this bunch of

cases. It appears that the "Administration has also sought to rely on the

-
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j.udgment of the Division Ber_ich of the Keré.la High Court in O.P.(CAT)
No.133/2012 and No.606/2012, confé‘flding', inter-alia, that its policy is to
give minimum employment to 'maximur.n people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

"employment in a year to maximum number of people.

32. The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged ‘against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our | view, the
Administration has been largely »resp_o.nsible_for the prevailing ‘unfortunate
scenario. It may be true that the Administration or Panchayats in their
anxiety to give some solace td a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would wnot have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catenAa of decisions reférred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympéthy for such casual labourers even if they have continued in sefvice

for a large number of years.

33. But, in our view, the Administration has to necessarily give adequate
consideration to those employées who have been working on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These emplayees, in our view, are entitled to get the
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benefit of relaxation in age and other esseatial qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (lf it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal 6omplications in future. Appropriatc
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain o'f the Administration. However, the Administration
shall-address " the issue relating to all these employees: who have been toiling
for 'years together on casual basis, With 'utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held: that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ! ‘
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